
159        Steps taken by Govt.                [RAJYA SABHA]        to rehabilitate refugees       160 
from East Pakistan 

THE VICE-CHAIRMAN (SHRl AKBAR 
ALI KHAN) : We are sitting they were not. 
They had adjourned and we were sitting and 
we adjourned. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I am not going to accept this 
proposition that you are going to die. No. Mr. 
Gupta. 

 

 
[At this stage, the hon. Member, Shri 

Rajnarain   left   tlie   House.] 

MOTION RE. INFLUX OF REFUGEES 
FROM EAST PAKISTAN IN RECENT 

MONTHS AND THE STEPS TAKEN BY 
GOVERNMENT TO REHABILITATION    

THEM—contd. 

SHRI  BHUPESH GUPTA :   We are 
starting at IO minutes past 2. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You have already taken some 
time. I would request you to finish in 5 
minutes. 
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SHRI BHUPESH GUPTA : Whatever the 
minutes, you note the time. Everybody 
knows that whoever is in the Chair, he is 
tempted to exercise his authority and y>u are 
not immune from that malaise. T le time is 
half an hour. For fifteen mir jtcs 1 have 
spoken and for another fift ;cn minutes I am 
going to speak now. And you remember we 
started this tim j. 

As I said, the j roblem is one of rehabilitation 
now,   ;nd  I   wish  to  stress  on that aspect 
of the problem. West Bengal has already go  
many    refugees.    Even according to tl e 
Government, they say that there arc still   
7,07,000    refugees, not counting tuose who 
have come recently  this  year  and   who  
have  to   be rehabilitated.     Actually,  the  
number  is much higher— those who have    
to    be rehabilitated in West Bengal—not 
taking into account    the    new    influx.    
Their number it mu;h  higher then 7,07,000, 
The Government claims that    in   West 
Bengal, since   partition,   24.43,932    dis-
placed  person:,  agriculturists and   non-
aglriculturists,   have   been    rehabilitated. 
You see how exactly the number ends up 
with 32, the last two digits.    It    is 
tomfoolery with the public    that    this 
Government, ,/hich does not know how many  
Ministe s    are    sitting    on    the Council of 
Ministers, will be in a position to calcul te the 
number of persons rehabilitated tp the point 
of 24,43,932 and so on. A re we to believe it 
? This kind of figur    is given with a view to 
bamboozle  th;   public.    But I  can tell you 
this that  >f those, who are supposed to have 
been rehabilitated, many are not rehabilitated 
tt all.    Some of them have not even got the 
pattas or the deeds of (rights for the r land. 
The colonies have not been regularized, and 
in many cases moneys  were   granted  for  
business  by the  refugees  which  business    
did    not come up at  all. All the same they 
are taken into a'count as if the rehabilitation 
has take n place. 

SHRI M.vHAVIR TYAGI (Uttar Pradesh) 
: V'/hat was the total number of refugees ;, ou 
said ? What was the grand total if all the 
refugees ? 

SHRI BHUPESH GUPTA: According to 
them, they say that in West Bengal they 
have so far rehabilitated 7,46,000 
agricultural refugees and 16,40,000 non-
agriculturists. 

SHRI BHUPESH GUPTA : They don't 
say that. 

SHRI MAHAVIR TYAGI : What is the 
total number of refugees ? 
SHRI BHUPESH GUPTA : The total 
according to them is three million. You can 
make it out.   Seven lakhs are yet to be  
rehabilitated.     Therefore,   according to them 
the total number in West Bengal is three 
millions. According to them it is three 
millions, but according to us it is much more 
than three millions. And of those, who are 
regarded as having been rehabilitated, many    
of them  have not been rehabilitated at all, as I 
said. The number which has been   given of 
those who are not at all rehabilitated, I mean 
the official figure, well that probably is not 
seven lakhs, but much higher, will be higher 
by 50 per    cent if not more, that is to say, 
would not be less than a million, if not more.    
And    among the others, the number is much 
higher,    of those partially    rehabilitated.    
The problem has not been yet solved, and that 
shows the utter    incompetence of    this 
Government    over the last twenty-three or   
twenty-four   years   of its   rule.   A human 
problem, which they were duty bound to solve 
with all the attention and care and by 
mobilising all the resources at their command,    
they have not been able to solve, and the 
problem is haunting West Bengal's economy 
and    West Bengal's social  life ever since 
independence.    On top of it. now we are get-
ting 2,000 refugees    every    day,    and 
according to    them,    already    1,50,000 
have arrived.    What    are    they    doing 
about them ?   The same inhuman treatment is 
being meted out to them. Now we find that 
accommodation is made for officials and 
others. Whenever the Government  thinks  that  
accommodation  is to be found,    it is 
immediately   found. But those who are living 
in the Basirhat or Bongaon or    Hasanabad    
area, they are put under tents, and they can 
accom- 



 

(Shri Bhupesh Gupta. | modate only 250 of 
them, as I said before.    Can't they make 
proper arrangements,    even for   reception    
purposes ? Even that is not done   by this 
Government.   What about the Railways? 
Can't they provide    more    railway trains    
to take them to other areas ?   They are not 
doing even that. One train is not enough at all. 
Can't they provide more medical amenities 
and so on ?   Can't they make better hygienic 
arrangements and so on ? Nothing o'f   the    
kind    is being   done. Somehow or    other    
the problem is on hand and it has to be 
tackled somehow. And this is what they are 
doing.   There is no trace ot    human   
compassion    in handling so human    a 
problem as    the refugee problem of West 
Bengal.    Now this is under the Centre, what 
are they doing?    We are told that moneys 
will be there but   moneys   are    not   being 
adequately given. On the contrary there is    
bureaucratic    red    tape    in    many matters.    
I think    here    is an occasion when a Central  
Minister should be deputed to West Bengal    
especially when West Bengal is under    
President's rule, when the West Bengal 
Assembly is not functioning where    the 
grievances,    the demands, the agonies and 
the sufferings of the   people   can    be   
voiced.    Why should they not depute a 
Minister to go there and settle permanently   
until   this influx problem is tackled in an 
efficient and humane manner ?   Now    these 
are my suggestions. 

It has been said that they will be dispersed 
to Madhya Pradesh and other areas but these 
are not got ready yet. If they are not ready then 
remove them to other areas. Birbhum, Purulia 
are the places which can be thought of in this 
connection for dispersing the refugees instead 
of keeping them concentrated on the border. 
That is very essential from j every point of 
view, otherwise yon are heading for communal 
and social explosion which can he easily 
avoided by a little imagination and prompt 
action on the part of the Government. 

Now let me deal with the other bigger 
aspects of the question; I believe that also 
will be discussed. Now my friends of the 
Jana Sangh have found a solution. What is 
their solution?    Refugees    are 

coming from East Bengal, therefore claim 
Rajshahi District from East Bengal and also 
Khulna and Jessore; in fact claim one-third 
of East Pakistan to be annexed to West 
Bengal. What a solution ? If it were not for 
Jana Sangh, I would have called it madness, 
lunacy but Jana Sangh is not a party of mad 
men whatever else it may be. Therefore that 
demand has to be taken    seriously. 

SHRl SUNDER SINGH BHANDARI 
(Rajasthan) ; Mr. Gupta, it is a repetition of 
Sardar Patel's demand. 

SHRI BHUPESH GUPTA : Now you 
have taken a liking for Sardar Patel; and 
little Sardars of the Jana Sangh, may I tell 
them in all humility that Sardar Patel is dead 
and forgotten ? 

THE LEADER OF THE OPPOSITION 
(SHRI S. N. MISHRA) : Not forgotten. 

SHRI BHUPESH GUPTA :    Let us 
not revive his ghost.   I can tell you. you will    
not   get   Rajshahi,   Khulna   and Jessore, if 
you know the topography and the political 
situation there. Certainly I do not think that my 
friend, Mr. Sunder Singh  Bhandari,  a very 
intelligent man. abounding in    
commonsense—misplaced judgment and 
misplaced    commonsense but all the same he 
is not lacking    in commonsense—does not 
understand this. Am I to understand that my 
friend, Mr. Bhandari, does not understand that 
the three Districts of  East  Pakistan  cannot be 
annexed by passing a Resolution or by asking 
Shrimati    Indira Gandhi    or Sardarji or   
somebody   else   to    annex them ?   It is not 
possible.   If you make such a demand, feelings 
are roused and communal tension    develops    
on    both titles of the border.   The result is, 
more refugees come.    If you, by your behavi-
our and demands, create tension here it 
repercussions    on the other side of the border 
which results in greater influx of refugees and 
that is precisely    what we want to prevent.    
That is why I say tliat this kind of demand 
should not be there.    The problem is not one 
of conquest or annexation o'f each other's terri-
tory, the problem, internationally speaking, is 
one of still trying    to normalise relations 
between the two countries. The 
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Government's  policy towards    Pakistan 
on the whole is a correct policy.   It   is 
guided by the Tashkent    Declaration, a 
policy of friendship.    We fully support 
it, and we wo ild like more initiative to 
be taken  in  tis direction  so  that this 
policy creates  sympathetic vibrations in 
the mind of tha people of Pakistan, both 
in the West ai d in the East.    Our task 
here is not to assail the Government on 
the ground of its foreign   policy in re 
gard to Pakistan because the policy in 
regard to Pakistan has   been   one   of 
friendship so   ar as we are concerned. 
If the other si le is not reciprocating in 
the Tashkent spirit or in a worthy man 
ner, it docs not mean    that we should 
take to the swi-rd and solve the problem 
by the sword.    It is not possible to do 
so, nor desirable to do so. In any case, 
it will be going against   what   we   are 
preaching and jn no account we should 
think in this ti mi. Again, therefore, we 
should try—whatever be the hurdles and 
whatever be th I difficulties—to reinforce 
the bonds of    riendship and amity and 
normalise the   elations between the two 
countries,    esp icially    the two Bengals, 
viz., East  Bengal and West Bengal.    I 
think initiative should be taken in    this 
direction. I wc aid invite your attention 
to the presence   in this    country    of an 
illustrious freet om-fighter of    undivided 
Bengal, Shri 7 ilokyanath    Chakravarty 
one °f the leaci :rs born in the anti-parti 
tion days o'f te  undivided  Bengal and 
in the earlier i art of the century.    He 
has spent thirt •    years    in jail in    the 
Andamans and so on. When the country 
was divided, h.   remained with his peo 
ple saying : "I   shall   remain with   my 
people.    1 will    remain    where    I was 
born."    People    rewarded    him,    both 
Muslims and T^ indus, by electing him to 
the Pak embly,    but even there he was 
arrested. Today due to our efforts he is he e on 
a visit. He is on a visit to meet his old 
revolutionary collogues and friends. 
Trailokyanath Chakravarti. ot terwise known 
as Maha-raj, is a very poor man. That is his 
revolutionary pseud aname of that time. He is 
a man widely respected in both parts of 
Bengal toda r. He has been telling every 
Bengali rudience he has met that 

there is no communalism as such in East 
Pakistan today. There is insecurity and there 
are other things, but the communal menace    
and the communal propaganda or communal 
incitement that used to be there in the earlier 
years of independence is no longer there. He 
is paying a wholesome    tribute to the student 
community    belonging    to the majority 
community in East    Pakistan    who are 
coming 'forward in defence of the rights and 
liberties of the people—he told me and he 
told    Calcutta    audiences—who are 
organising    them—all    students—in the 
name o'f Indian martyrs like Bhagat Singh, 
Surjya Sen, Khudiram Bose   and others.    
Such are the new trends which are coming 
more and   more    into play and becoming 
more and more active in East Pakistan's 
political life. We should hail these   forces    
of   secularism    and friendship and forces of 
democracy. We should not say or do    
anything   which gives a handle to the 
communal forces either here or there    in 
Pakistan.    The people of Pakistan have gone 
through a great deal of suffering and sorrow 
under two successive military regimes.    
Now, they are rising, especially in East Pakis-
tan, for having a    broadly    democratic order 
and many are fighting. Therefore, I think, that 
also we should take note of, because my 
friends    of the Jan   Sangh may demand a 
reversal of the policy towards Pakistan on the 
part of the Government of India,    even    
though    they would not make territorial 
claims in the style  of Hitler,  Goebbels    or 
Goering. and say that our foreign policy 
should be one  of hostility    and bellicosity 
towards Pakistan.    That is no answer at all. 
Our answer is secularism here. The more we 
are secular, the more we practise it in our life, 
the more we curb communalism on this side 
of the border, the greater  will  be  the   
positive  impact  of this development on East 
Pakistan and also on its political life    and    
the lesser will be the possibility    of    influx 
of refugees from that side to this side.    That 
is how we should approach the problem. 1 
need not go into it. You will be surprised, my 
'friends here and may I tell them in all 
humility ? I hope my friend, Mr. Bhandari, 
will not become needless- 
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[Shri Bhupesh Gupta.] ly angry. Anyhow 
he is an old man compared to many people. 
He should not get angry. 1 tell you Jan Sangh 
people are carrying on propaganda causing 
incitement. Anand Marg has gone there to 
carry on incitement and to fish in troubled 
waters. And you will be knowing that 
smugglers on this side and that side are 
interested in smuggling people... 

SHRr    SUNDAR    SINGH    BHAN-
DARI  : Do not mix up issues. Whom are you 
quoting? 

SHRI BHUPESH GUPTA : I do not have 
any name, but I think Jan Sangh is a big 
party... 

SHRI SUNDAR SINGH BHANDARI : 
Do not mix up issues. 

SHRI BHUPESH GUPTA : If Jan Sangh 
will publish a gazette of its members, I will 
pick it up. Now, everybody knows it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Now you must finish. 

SHRI BHUPESH GUPTA : Do not get 
angry. If you look angry, it is very bad. Now 
the Anand Marg has also gone there. Anand 
Marg and other communal organisations have 
gone there. They think it is a God-sent chance 
to trade on the suffering of the people, build 
up tension, creat difficulties and help the 
jotedars there. The West Bengal 
administration which is using the Police, the 
Central Reserve Police and the Industrial 
Security Force, which had let loose the Central 
Reserve Police on the Jadavpur University 
campus only last Friday are not in a position 
to do anything about this kind of thing, this 
atrocious communal propaganda which is 
going on. 1 say shame on the part of this 
Government. I think communal propaganda 
should be stopped, and I am sure hon. 
Members will soon hear—because Shri 
Trilokyanath Chakravarty wiH be visiting 
Delhi before he goes back to East Pakistan in 
order to meet his old friends and others—you 
will hear from him the situation obtaining in 
Pakistan today. Let us take note not merely of 
the negative aspects of the situation in    East   
Pakistan.    Pakistan's 

situation specially    in East  Pakistan is not 
static. It is also a developing situation today 
and people    are   more    and more realising 
that friendship    between Pakistan and India is 
a precondition for their prosperity and our 
prosperity.    It is being    realised.    No    
refugees    even according to the Government 
statement circulated to us are coming because 
of any communal  tension. They are coming 
for other reasons. It is corroborated by the 
refugees who are coming themselves.    
Nobody is saying that they are coming because 
of communal    riots or any such thing. They 
have a sense o'f insecurity.    Certain things are    
happening and there are reactionaries who 
want these people to go away.   Do you know 
that some of the extremist reactionaries, 
bigoted politicians in East Pakistan are 
interested in seeing that many of these 
members of   the   minority   community cross 
the border before the general election takes 
places ? Otherwise East Pakistan will claim a 
better share in the federal set-up because    
their population    is higher.    Therefore,    
these reactionaries are interested in creating 
provocations so that a large-scale migration of 
the minority community from that country 
takes place in order to make East Pakistan in 
population at least equal to, if not less than, 
that o'f the western wing of Pakistan.   Politics 
are involved here, but our answer to that is not 
to excite communal passion, is not to foment 
communal tension, is not to speak in the langu 
of bellicosity    towards    the people    of 
Pakistan.   We shall take them who are coming.   
This is our problem.   We shall render them all 
possible material    and moral assistance that 
we are capable of rendering, and at the same 
time we shall reiterate time and again our 
fervent desire for friendship and co-operatioi 
between  Pakistan and India, specially between   
East Pakistan  and West Bengal. Why should 
not we take   the   initiative for   restoring  
trade  and   commerce  between the two 
Bengals ? T do not understand.   Why should 
not we have greater travel  facilities ?    These 
are the things to be discussed. 

Once again I would urge upon    the 
Government o'f India finally, before    I 
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.-.it, that they should call a conference of .all 
parties represented in Parliament immediately 
and discuss this problem as a human, national 
problem, a problem that concerns n >t only the 
unfortunate people who are crossing the border 
and trekking into this country, into an un-
certain and dar! future, but a problem 
concerning the lation as a whole. I think if all 
parties together sit and discuss this from a 
broad human angle, we can certainly work out 
a solution, set up a machinery ior the 
enforcement of whatever good decisions we 
take. That is why I would 1 ke the House to 
make a constructive approach to a problem so 
national in its c intensions, so human in its 
appeal and ,o solemn and grave in its moral 
stature I would therefore ask the Government 
to proceed to act rather than continue Ui dilly 
dally and display their tardiness i i the matter 
of solution of the problem. These refugees are 
coming. They shoi Id not be treated in the 
queer manner i 1 which they are being treated. 
We art in a better position today because par 
of the problem at least we have solved. We 
should take them in a kindly manne , give them 
all possible material help, rehabilitate them 
and make it possible for them to earn a live-
lihood. Gainful employment for the refugees 
is the en n of the matter. It is not a question o'f 
n.ere distribution of doles or relief occasio 
lally. We must see that they become a part of 
our social structure and that ihey are 
rehabilitated in gainful employr lent in our 
society. 

I would once again appeal to Members on 
both sides of the House. Let us at least not try 
to capitalise on this problem, the re ugee 
problem. I would appeal to my friend here—
with his great erudition and v isdom, he will 
bring a human approaci to bear upon this sub-
ject. To my fi iend Mr. Sundar Singh Bhandari 
also 1 would appeal—politics let us keep awa 
i for a while. After all, we are human beings 
living in this part Of the country. Here they 
are coming. Let us forget i ur differences on 
purely party lines for the time being. Let us 
approach this p oblem in a human manner as 
human beings, as man to man, as 
M29RS(c)/70—7 

brother to brother, as sister to sister. After all, 
those who are crossing into the frontier, they 
are not coming with political motives, they are 
not coming with the aim of supporting this or 
that party or of opposing this party or that 
party, they are coming here because of certain 
fears and apprehensions there, they are 
coming here in quest of life, in order to get 
settlement and rehabilitation. Let us treat them 
in a spirit of brother and sister taking brother 
and sister. Well, that is how, with a common 
national and human approach, we can 
correctly tackle and solve this problem. 

SHRI S. N. MISHRA : Sir, I move : 
2. "That at the end of the motion, the 

following be added, namely :— 
"and having considered the same, this 

House regrets the failure of the Government 
of India to take effective measures to 
compel Pakistan to honour the several 
Indo-Pak agreements regarding protection 
o'f minority interests, and also its failure to 
arrange adequately for the rehabilitation of 
the displaced persons." 

SHRI KALYAN ROY    (West    Bengal) : 
Sir, I move : 

3. "That at the end of the motion, the 
following be added, namely :— 

"and having considered the same, this 
House urges upon the Government to take 
all necessary steps for the quick disposal 
and proper rehabilitation of the refugees 
and also to take every possible initiative in 
carrying forward, India's correct policy o'f 
Indo-Pakistan friendship in the Tashkent 
spirit." 
SHRI   BHUPESH    GUPTA :    Sir, I 

move : 
4. "That at the end of the motion, the 

following be added, namely :— 
'and having considered the same, this 

House recommends to the Government that 
a Conference of the representatives of 
parties and groups in Parliament be held to 
discuss the question of the rehabilitation of 
the refugees and work out concrete effective 
steps'." 



171      Steps taken hy Govt.            [RAJYA SABHA]       to rehabilitate refugees              172 
from East Pakistan  

The questions  were proposed. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Sundar Sins*h Bhandari. 
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THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : May I request the coming 
speakers to limit themselves to 10 minutes ? 

SOME HON. MEMBERS : It is not 
possible. 

SHRI   M.   S.   GURUPADASWAMY 
(Mysore) : It is not possible. 

SHRI A. P. CHATTERJEE    (West 
Bangal) : Mr. Bhupesh Gupta spoke for one 
hour. Mr. Bhandari spoke for half an hour. 
Why are you making this limitation? Why 
should good sense dawn upon the Chair at a 
late stage ? I would like to know this. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Shri Bhupesh Gupta was the 
Mover. And, if you see the list, half a dozen 
people have given their names in the Calling 
Attention Notice. Now, if the House wants 
everybody should have half an hour each, I 
have no objection. 

{Interruptions) 
SHRI A. P. CHATTERJEE : If you 

are doing it party-wise, then every party must 
have: a say. Why say '10 minutes' then ? You 
leave that to our good sense. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Shri M. S. Gurupadaswamy. 

SHRI M. S. GURUPADASWAMY : Mr. 
Vice-Chairman, Sir, it is in the fitness of 
things that we are debating this important 
issue today, the first day    of 

this Session,    and it is proper that   the House 
should debate a problem which 

has wider dimensions, important 3 
CM. implications. It has got a moral 

aspect, a humanitarian aspect, as my 
friend, Mr. Bhupesh Gupta, said, it has also got 
a political aspect and also an international 
aspect. Sir, apart from this, it has got a 
historical aspect. If you are students of history, 
you know that there are very exceptional 
periods where you have seen such a tragic 
phenomenon occurring on a large scale. After 
Christ, in those days when Christianity was 
spreading, we have heard there was a great 
exodus, we have heard there was a great move-
ment of humanity from one area to another 
area, Such instances are rare in history. There 
have been interprovin-cial migrations and 
inter-State migrations of a sort confined to a 
period. But this problem which we are facing 
here is without parallel in history. And I want 
to highlight this aspect. My friend, Mr. 
Bhupesh Gupta, soft-pedalled the whole 
question and talked at a very low key but you 
look at the whole problem in its perspective, 
you wiH see the ghast-liness, the gravity and 
the seriousness of the problem. The tragic 
drama of all this exodus from East Pakistan to 
India has been going on since the days of par-
tition. This adds to the gravity of the situation: 
it has been going on year after year and it 
looks as if Pakistan has to supply refugees and 
we have to receive them at this end and in this 
process all the policies and all the measures are 
brushed away on the ground that we cannot 
provide an answer to this question. 

Sir, it is in the year 1950 that the Nehru-
Liaqat Ali Pact came into existence and that 
Pact has visualised this problem in a nutshell.    
What does that 
Pact say ? 

The Pact begins with this statement : 
"The Governments of India and Pakistan 

solemnly agree that each shall ensure to the 
minorities throughout its territory complete 
equality of citizenship, irrespective of 
religion, a 
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full sense of security in respect of life, 
culture, property and personal honour, 
freedom of n ovement within each country 
and ireedom of occupation, speech and \ 
orship, subject to law and morality. 
Members of the minorities shall hate equal 
opportunity with members of the majority 
community to participate in the public life 
of their ountry, to hold political or other 
office and to serve in their country's civil 
and Armed Forces. Both Governments 
declare these rights to be fundamental." 

Mark these v>ords : 

"....and unnertake to enforce them 
effectively". 

This is how thf Government of India and the 
Government of Pakistan in 1950 looked at 
this p oblem. 

SHRI MAHAVIR TYAGI: By which 
Minister it was agreed to ? 

SHRI M. S.   JURUPADASWAMY : 
Jawaharlal Nehru on our side and Liaquat Ali 
Kh tn on the other side. This was the at! tude, 
this was the perspective and this was the 
appreciation of the facts at that time in 1950. 
May I ask my hon. friend Sardar Swaran 
Singh, whether there is now any shift or 
change in the appreciation of the 'facts since 
1950? May I know whether there has been a 
transformation in the attitude o'f the 
Governmen' of India in the matter of dealing 
with ihe refugees ? The most important aspec 
of the whole problem is our attitude, ;he 
attitude of the Government, the approach of 
the Govem-ment, the polic of the Government 
in this matter. IV ay I know whether we 
adhere to the enunciation made in the 
Agreement in 1950 or has there been a 
change? Ha\e we forgotten it or has it been 
consigned to the vaults o'f the Secretariat or 
uo we adhere or believe that that should be the 
perspective which should glide us in all our 
dealings with Paki- tan ? I said that the 
situation has ni i parallel in history and this 
drama of exodus, the influx of refugees, is 
going on from year to year, for more than  two    
decades since the 

very days of partition. Even in the seventies, 
the tragedy is, We are in the same place as we 
were in 1950. There is no change. The only 
change seems to be the change in the attitude 
of the Government in dealing with this ques-
tion. That seems to be the only change that 1 
see. In 1970, twenty-five years a f t e r  
partition, we witness a great exodus from East 
Pakistan. People have come not in tens or 
hundreds. They have come in thousands. The 
population o'f the refugees is swelling day by 
day and apart from the fact that we are to 
make adequate arrangements for taking care 
of the refugees, what is the political attitude of 
the Government ? We have been hearing for 
some time past that we should settle the 
Farakka issue. We have been listening that we 
have to settle the water disput cbut what has 
happened to this refugee problem ? If Mr. 
Gupta thinks it is a human problem, is it not a 
human problem 'for Pakistan ? If it is a human 
problem for us, it is also to be a human 
problem to the   Pakistan   Government. 

Sir, in that historic Agreement, which has 
been buried, destroyed, mauled and thrown 
away into the dust-bin of history, there are the 
provisions, if such situations are repeated, 
how the respective Governments have got to 
deal with the situations. For instance, Sir, if 
the refugees come in large numbers leaving 
behind their properties in their respective 
areas, the arrangements have been suggested 
there how this problem has got to be tackled, 
how these movable and immovable properties 
have got to be taken care of. And there are 
various other provisions which suggest the 
ways and means to establish normalcy. Sir, 
special fines have been provided for or have 
been contemplated in the arrangement. But 
nothing is being done. At least this 
Government is fond o'f repeating itself. Why 
should not this Government repeat what has 
been agreed to in 1950, what has been agreed 
to by the Government of India and by the 
Government of Pakistan ? And are we to be 
always at the receptive or the receiving end, 
and should East Pakistan    be 
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[Shri M. S. Gurupadaswamy.] ihe land to 
supply refugees to us ? Is it the kind of inter-
relationship, or the relationship to hei built 
between Pakistan and India? Sir, I would beg 
of you and the House not only to look at this 
problem from the human point of view, from 
the humanitarian point of view, but also from 
the political point of view. And the 
Government of India has got to see this 
problem in the correct perspective; this is very 
important. Let me tell you; there will be more 
refugees coming from East Pakistan; it is not 
going to stop. And let me tell you we have got 
to make more and more arrangements to take 
care o'f these refugees. I am sure my lana 
Sangh friends will always line) fault with your 
rehabilitation arrangements. I am also sure that 
the Government machinery is not adequate to 
provide quick and prompt assistance to these 
refugees, the jobs, the land or any other 
facilities that are required for these refugees. 
But how do we deal with this question? Have 
we to say only that we are helpless and that 
just on humanitarian considerations we only 
go on receiving these refugees, that the 
passports should not operate, the visas should 
not operate, the permit system should not 
operate, that the refugees can come and we are 
prepared to take them ? We have got to take 
them no doubt. But should we> not, as a 
responsible Government, think of some mea-
sures, some effective steps ? Sir, instead of 
going to the negotiating table to discuss the 
Farakka issue, can't we say, "No Farakka 
unless this problem is solved" ? Why don't you 
say this ? I am making this suggestion with a 
full sense of responsibility. The Farraka issue 
is a minor issue. It is not a major issue, and 
compared to this issue, Sir, it pales into in-
significance. Can't we say as a Government, 
"No Farakka unless you solve this issue" ? Can 
you do that ? Are there no instances in history 
where embargoes are applied on minor issue ? 
Take South Africa. My friend Swaran Singh is 
very familiar with South Africa. I don't impute 
motives to him. I only impute ineffectiveness 
to him. Now what has happened in South 
Africa ? In South Africa 

the worst kind o'f racialism was practised. 
And there was only discrimination; there was 
no suffering of this nature, of this magnitude. 
And what has the "world done ? 

fTME   VtCE-CHAIRMAN,   (SHRI  
TRILOKI 

SINGH)  in the Chail] There the 
United Nations   has    applied sanctions, it has 
applied embargo against South Africa. 

Take the case of Berlin. What has 
happened? What is Berlin before this problem 
? In Berlin the Soviet Union threatened 
blockade. When the Soviet Union threatened 
blockade and applied physical blockade, the 
blockade was broken by airlift by the western 
countries to save tlie population from starva-
tion and misery. May I ask whethet this 
problem is less important ? May I ask whether 
this problem is less serious, less grave than 
those problems ? I think everybody will agree 
with me that the problem of the Berliner, that 
the problem of the Negroes and the coloured 
people of South Africa, is far less in 
magnitude and seriousness than the problem 
of these refugees here. And what have we 
done ? Can't vve at least say to Pakistan ? You 
have the military strength; I do not want you 
to use it. Atom bomb has been produced by 
China but it cannot use it. America has 
produced atom, bomb but it won't use it. So 
are we not in a position to say firmly, are we 
not in a position to use the language that is 
understood by the Pakistan ? And we are not 
communalists; everybody in this country is an 
equal citizen with everybody else. We are 
secular, we are democratic but at the same, 
time when you are dealing with an ultra-
reactionary State in our neighbourhood what 
is the attitude you have to take ? My friend, 
Mr. Bhupesh Gupta has been saying, "no 
communalism". But where is communalism in 
this?  If it is also humanitarian problem, it is a 
humanitarian problem; if it is a political 
problem, it is a political problem and it has got 
to be tackled on that basis. This is a problem 
which touches thousands and thousands of 
refugees here and if we do not want to make 
West Bengal and its 
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neighbourhood a refugee land, if we want to 
stop tMs influx which has been going on from 
jrear to year, may 1 suggest that we sh mid 
look at this problem from the inte; national. 
point of view also ? Why ne take up this issue 
at the international le el ? If we cannot tackle 
it bilaterally, tr m has got to be a multilateral 
solution and that has got to be thought of. Th 
:re may be various alternatives, variou: 
options before us, but 1 would beg of iny 
friend, Sardar Swaran Singh, to thin:; df this 
question, to understand the total dimension of 
this problem, and >ot to look at as a mere 
refugee proble n or the problem of a few 
thousands. If you want to stop this influx in 
the fi ture, in the seventies, far more effective 
.teps have got to be taken and far more 
effective measures are expected of this 
Government. I do not know what thr 
Government is thinking except rehabilii ating 
the refugees in their own fashion, i] their own 
way. What is the political sti p they are going 
to take ? 1 suggest that he should stop all talks 
about Farakk; Barrage until this problem is 
solvee This is a negative action but it is ; 
specific action and I am sure the Pakistan 
Government will wake up if they thi k that we 
are tough and we are considering effective 
steps. Let me tell you tliat the Pakistanis will 
always send refugees so long as they are 
aware that wt are prepared to receive them and 
so I ng as they are aware that we are thinking 
of no other action in this regard, t ley will go 
on supplying refugees to create more and 
more complications in ur economy. I am sure 
of that but how to stop this. Apart from some 
of thes< things, I would like the Government 
o think of a Ministerial conference. las it been 
done '? I do not know if o tr diplomat there 
has been alerted and whether he has taken up 
this matter. If fu has taken up the issue, 
obviously he lias failed. If he has failed, we 
should consider what further action is 
necessary. I think the Government should take 
IM into confidence and say what measures arc 
being taken at the Ministerial te el. at the 
Governmental ievel. 

I would lile Shri    Swaran Singh    to 

invite his counterpart there to a conference. 
That wiH itself create a proper atmosphere for 
settlement. We do not want the refugee 
problem to hang on in the seventies. Let us be 
clear about it. Even after twenty-five years of 
our independence and partition, this cancer, 
this sore should not go on year after year. It 
has got to be ended. If you want to do that, 
ask the Pakistan Government to honour the 
Tashkent agreement in its spirit, honour the 
agreement reached in 1950 between Liquat 
Ali Khan and Nehru. It has got to be done. 
Otherwise, some other agreement has got to 
be made. 

I would like the Minister also to consider 
what steps he can take to rehabilitate these 
refugees. The other friends have pointed out 
the various lapses. There may be lapses. I 
think the Government is certainly human. All 
these inadequacies have got to be remedied 
and removed. I am sure that steps have got to 
be taken to find a proper solution, and to 
rehabilitate these unfortunate victims of 
migration. You should see that their families, 
their children and the old people are properly 
looked after. 

In the end, this problem should attract not 
only the attention of the Government. I think 
the Government should take into confidence 
all the political parties here. I have no 
objection if the Government calls a 
conference of all the political parties and 
invite their suggestions. I agree with my 
friend here that it should not be a partisan 
affair. It is not merely a problem of the Gov-
ernment. It is a problem of the country. It is a 
problem of the people. Therefore, all the 
political parties have got to be taken into 
confidence in this matter. I suggest the 
Minister should take early steps to call a 
conference of all the political parties and get 
the suggestions of these parties. 

Finally. I beg of the Government to be 
more effective. It comes to that ultimately. 
That is the most important thing. It has got to 
be effective and when the Government calls a 
meeting of the political parties, 1 would like 
the 
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[Shri M. S. Gurupadaswamy.] Minister to 
unravel, to divulge or io tell the political 
parties what are the steps that are being 
contemplated by the Government and in the 
light of the suggestions made by them they 
may be modified. 

With these words, I once again express my 
appreciation of the fact that this problem has 
been taken up on the very first day of the 
Session and the whole House is very much 
anxious and concerned about this question. I 
hope the importance of this debate will not be 
lost and I am sure the Government will be 
earnest to pay heed to the suggestions made 
on the floor of the House. 

SHRI N. G. GORAY (Maharashtra) : Mr. 
Vice-Chairman, Sir, this problem 6f refugees 
from East Pakistan has been with us for the 
last twenty years and J suppose we have 
debated in this House this question more than 
half-a-dozen times without coming to any 
decision. The last time we talked about this 
question we thought that the flow of refugees 
would stop and it would be passible for us to 
rehabilitate them to the best of our ability. 
Now, we find, after two months, that the flow 
instead of stopping has increased and it is not 
possible for anybody, the Government 
Benches included to say when this flow wiH 
stop. 

I have no doubt, Sir, that so far as Pakistan 
is concerned there is a deliberate design 
behind this problem. The design seems to be 
that the Pakistan Government would like to 
squeeze out the minority people and see to it 
that no Hindu remains on the soil of Pakistan. 
So far as West Pakistan is concerned it can be 
said that they have almost succeeded. It is 
only in East Pakistan that we find about 1 
crore of Hindus still living. Sir, I was told by a 
man who knows that during the last twenty 
years nearly 1.50 crores of them have come. 
Just look at this problem Irom the logistic 
point of view and you WiH find that it is 
really a stupendous task to rehabilitate 1.50 
crores of people.    It was not only the 
refugees from 

East Pakistan but the refugees from West 
Pakistan also who had to be rehabilitated. But 
this flow continues, and jnly this afternoon we 
were told by the Minister in charge of Labour 
and Rehabilitation that almost every day 1,000 
refugees or 1,500 refugees are coming in. So 
far as the humanitarian aspect of this question 
is concerned I wholeheartedly agree with what 
has been suggested so far, that they should be 
treated with respect, with affection. They are 
coming, leaving behind their lands,. their 
property, their kith and kin, in the high hope 
that once they cross the border they will be 
amongst friends. This hope should not be 
destroyed. Let the Central Government come 
before the House and say that they want to 
spend ten or fifteen or twenty crores of rupees 
or whatever the sum might be, and I am 
confident that this House will not hesitate even 
for a moment to sanction this amount, because 
whatever oar difficulties, these refugees will 
have to be provided for. The pathetic taie about 
the sorrows and sufferings of these people 
need not be recounted here, which we can very 
well imagine, but, Sir, the most important 
problem that I want to place before this House 
is the sort of tensions that this constant flow of 
refugees is likely to create and is creating in 
India. Why Pakistan is doing this ba been 
made very plain by some of Ihe leaders in East 
Pakistan. Mr. Majhi-bur Rahman, for instance, 
is on record as having said that because the 
Pakistan Government fears that the votes of 
these Hindus will be cast in favour of the 
progressive forces, the Pakistan Government 
and the parties who are afraid of their voting 
are trying to send them out of Pakistant as soon 
as possible; at least before the elections they 
want to sec that more and more Hindus cross 
the border. But let us try to understand the 
tensions that are being created here. I call 
myself a secularist and I think India should be 
proud of the fact that it has adopted secularism 
as its main tenet, main principle of admi-
nistration. But just imagine what effect these 
refugees are creating here. They are coming 
from a land which is a theo- 
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cratic State and no sympathy is shown towards 
them ia spite of the Nehru-Liquat Pact to 
which my friend, Mr. Gurupadaswamy, just 
now referred. The clauses are ther.'. It has been 
said emphatically that minorities will enjoy all 
tbe rights whic'i are available to the majority. 
The Ministers will meet whenever a continge 
icy arise and there will be a sort of permanent 
Commission which   will    gc    into   these   
problems. 

The pact s »ys, if they cross the border, 
they m ist carry so much gold, so much cash, 
that their property will be safe in the .lands of 
the Custodian. We have got thi Nehru-Liaquat 
Ali Pact here. But is it vorth more than a scrap 
of paper ? Pal istan does not want to honour it. 

Therefore we are really faced with this 
problem; all of us, whether we belong to the 
ruling party or we sit in the Opposition, we ire 
saying that this problem is stupendous, that 
this problem should be met mmediately. But 
how ? And there we tome to a hurdle, which 
all of us seem unable to cross. What do we 
do? Ju;t now, my friend, Shri Bhandari, 
quoted Sardar Vallabhbhai Patel. And if I may 
refer to my own speech last tirm1, I suggested 
that the Government of India should say that if 
this sort of constant flow continues, Pakistan 
will h; ve to give India a piece of land where t 
ley can be rehabilitated. 

SHRI A. D. MANI (Madhya Pradesh) : It 
is ve y legitimate. 

SHRI N. G GORAY : It is legitimate. There 
s no chauvinism in it, there is no 
communalism in it. If they go on pushing 
across the borders hundreds and thousands and 
lakhs of people, one cro e and fifty lakhs, what 
do you do with them? How can you 
accommodate t'Lem? You are spreading them 
throu >,hout India. Sir, only a few days back I 
met a Minister of Maharashtra who sail, "Look 
at the tension that is being ere sted" here. We 
are bringing the refugees and settling them 
here in the land of Maharashtra. When we 
provide for them cottages, when we give 

them land, when we give them bullocks, when 
we try to find out some other facilities for 
them, then the Adivasis who are staying there 
say, 'Why are you not doing it for us ? They 
have come only yesterday. We have been here 
for hundreds of years. You have done nothing 
for us. And you say that you do not have the 
necessary funds. But here you bring them and 
they are treated like this and we are neglected. 
Centuries after centuries we have been 
neglected. There is no answer to this."' 

Another tension  that  is  likely to be created is 
this.    1  am really glad that in West Bengal    
there is no communal trouble so far.   But I do 
not think that anybody can guarantee, when 
lakhs of Hindus are crossing the borders,    that 
there wiH not be any communal tension. When 
our young people, when so many people see 
that the Hindus    are being pushed across, that 
they are being treated like this, that their 
condition is worse than cattle or slaves, do you 
mean    to say that they will remain quiet ?   
What is the use of our saying that we must be  
secular,  this,  that,  etc.,  when    the other 
nation, our neighbour, is not ready to observe 
the rules of the game ?    I am    really    
surprised    that    the Prime Minister is not    
here.    I wanted    the Prime Minister to be 
here.   She was in Calcutta.   The PSP led a 
demonstration and they requested her to visit 
some of the camps and she   said that   she was 
sorry that she had not got the time, that she 
would visit  the camps   some   time afterwards. 
She did not visit the camps. I do not blame her.    
But she could have at least attended this 
debate; she could have defined   her   attitude;   
she could have defined the attitude of her 
Government.  I  am  sure  that  Swaran  Singhji 
will do it.    But I would also say that it is the 
Prime Minister who is primarily concerned 
with this because it is the Nehru-Liaquat Ali 
Pact that forms the basis  of this problem.    As 
she is the Prime Minister now it is her 
responsibility to see that this Pact is 
implemented. If it is not implemented, it is her 
responsibility  to see  that something  else    is 
done. 
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Sir, therefore, I am saying that I am I sorry 
that she is not here. I am also sorry—let me 
be very frank because I consider myself a 
secularist; 1 can afford to be frank because 1 
have condemned the Hindus when riots 
occurred in Ahmedabad; 1 have condemned 
them when riots occurred in Bhiwandi; I 
have condemned them when riots occurred in 
Jalgaon. I am ashamed that those riots 
occurred, 1 am ashamed that the minority 
community had to suffer. But 1 am equally 
ashamed to find tbat when this constant flow 
of refugees is coming from Pakistan, no 
responsible Muslim in India is speaking in 
clear terms. Why does it happen ? Why 
should they not arise their voice and say that 
they condemn it ? Why are they keeping 
quiet ? For me it is not easy to condemn tbe 
Hindu population in Bhiwandi and lalgaon. I 
am living in Maharashtra. I am living in a 
locality which is predominently and 
exclusively Hindu. Do you mean to say I am 
not running a risk ? Tomorrow you will have 
to run the risk. I would like my Muslim 
friend to stand up and say that this is tin-
Islamic, that this is not humanitarian and that 
they condemn Pakistan for this sort of thing. 

SHRI AKBAR AU KHAN  (Andhra 
Pradesh) :  I have done that. 

SHRI N. O. GORAY : The voice must be 
raised so that the whole world can hear it. I 
expect at least this sort of thing from the 
people who sit here in Parliament. I do not 
think even after the elections in Pakistan 
there is going to be a single Hindu in the Par-
liament of Pakistan. We have Muslims all 
over here. We find them occupying 
honourable posts in every sphere of life. 
They are prominent citizens who belong to 
the Islamic faith. Whenever they are 
discriminated against, we raise our voice. But 
here is a tragedy that is happening for the last 
25 years and nobody is taking note of it.    
What is this ? 

Sir somebody should wake up the 
Government. What about the mass media ? 
Here I would like to point out to 

you an advertisement in the New York Times 
that was published by many Muslim 
organisations. If you like, you may look up 
the 12th July issue of the New York Times 
quoting the Prime Minister, quoting Mr. 
Khushwant Singh and quot-VIr. Chavan, the 
then Home Minister. This appeal has been 
sponsored by the Muslim Students 
Association of United States and Canada. 
International Islamic Federation of Student 
Organisations, Federation of Islamic 
Associations in the United States and 
Canada, Dar-ul-Islam, America, Islamic 
Mission of America, New York, Islamic 
Service Organization. New Jersey, Muslim 
Youth Committee, New York, The Mosque 
of Islamic Brotherhood, Inc. Brooklyn and 
Manhattan, and the Islamic Cultural Center 
of New York. This is how the advertisement 
begins. They are referring to the riots in 
Ahmedabad iiiI other places. 

A   HON.   MEMBER :   What  is    the 
headline ? 

SHRI N. G. GORAY : The headline is : 

"Should human beings be killed for 
their religion ?" 

This has appeared in the New York Times. 
About Rs. 75.000 must have been spent over 
it.    What do they say ? 

 
"The question is appalling. 

And the answer emphatic : 

'No. not  in this day and age.' 

Yet the fact is that human beings are 
being killed, by the hundreds, sometimes 
by the thousands, for their religion in 
India, By whom ? By the same Hindu 
militant organizations which were 
responsible for the assassination of 
Mahatma  Gandhi. 
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Massacres of Muslims occur in India 
every year. In 1969, there was one 
murderoi s riot a day. The well-known 
Indi, n author, Khushwant Singh,  in an 
editorial, writes :'" 

It goes on que ting the Prime Minister and the 
then Home Minister, Mr. Chavan   and  al    
these  people. 

SHRI  S. N.  MISHRA :  How    have they 
referred u  il ? 

SHRI N. G. GORAY : It goes on to say :— 

"Comnmn. 1 riots have become ugly oi   OUT 
d. ily    lives.    We know tbat  nine ou   ctf ten 
killed are Muslims.    Nine out of ten    homes 
and ness  est; jlishments  destroyed  are 
Muslim   hon es  or     enterprises.     To j to 
the tfranny and injustice, the vast  majorit      
of those  apprehended victimized  by  the 
administration Iso Mn lims." (Illustrated 
Weekly of India,   Vfny 31,  1970). 

"India ' s  Home    Minister, speaking India      
Parliament on the car-ihat occurred in May this 
year Bomba , confirmed that : 

: An es tire wedding-party of 19 Muslims 
ras burnt alive by a Hindu nil b. (The Times 
London : May  13,  1970). 

 Anotl er mob set fire to a Muslim wido\ 's 
hut when her four children, iged 9, 7. 5 and 3, 
were inside... 

Said the Indian  Home Minister. "I have 
seen t lis mother's face and it will haunt re for 
the rest of my life." (The Sun, I iliimore : May 
17, 1970). 

India's Prime Minister, Mrs. Indira Gandhi, 
compared these killings perpetrated by 
extremist Hindus with murders carried out in 
Nazi Ger-manv. ( Dai v Telegraph, London, 
June 15, 1970). 

And it goes on in the same vein. I am one with 
the then Home Minister, Mr. Chavan, that Ihe 
'face of that unfortunate woman >vill haunt 
him. But will not the face of these people from 
East 

Pakistan haunt him ? The faces of these 
unfortunate refugees will haunt me. I do not 
know whether they haunt those on the 
treasury benches. 

SHRI PITAMBER DAS (Uttar Pradesh) ; 
These statements were meant for home 
consumption, not for foreiga consumption. 

SHRI N. G. GORAY : Whatever it is. 

 
What I wanted to say is that this sort of 

propaganda is being carried on in America and 
ihe world over. They are t ry ing  to create a 
world opinion against India. In spite of our best 
efforts these unfortunate things have happened 
and we are fully awake to them. We arc trying 
our best to stop them. We are trying to 
compensate for them. All these things we are 
doing. There is a very strong popular voice, 
right from the Prime Minister down to a 
political worker, which is raised against these 
atrocities. Is there anything like that happening 
in Pakistan ? And what arc our Ambassadors 
doing abroad ? Should they not tell the world 
"Well, these things have happened in India ;  
we are ashamed of them. We are trying to see 
that such things do not occur again. But what 
about these 25 years in which this flow of re-
fugees from East Pakistan has never abated ? 
Can't you publish pictures ot' them ? Can't you 
give eye-witness accounts ? Can't you invite a 
photographer to go and take pictures ? Why 
should we not allow Mr. Kushwant Singh to go 
there and describe the plight of the refugees in 
these camps ? So. I think that the question that 
was raised by my friend, Mr. Gurupadaswamy 
is a very important question. It is the cardinal 
question : What is the a l t i tude  of the 
Government of India towards these people ? 
Have they re-I vised their  attitude ?    Or, do 
they feel 
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that they are so helpless that all that they can 
do is to stay at the receiving 
,end and allow the refugees to come and treat 
them as they best can? Is that the attitude ? If 
that is the attitude, well, let us be very clear 
in our minds that in five or ten years there 
will not be a single Hindu left in Pakistan, 
and 
• we shall have to accommodate all of them 
here. If that is so, again in every year's 
Budget, let us make some provision for them, 
say, Rs. 10 crores for refugees, because they 
are bound to come every year till there is no 
Hindu left there. And if that is the attitude, if 
that is our calculation, if that is the basis on 
which we are going to function, then, Sir, it 
will be very difficult to keep our secular 
stance; let me warn you. These refugees are 
now going to spread all over India. Refugees 
are going to Maharashtra; they are going to 
Madhya Pradesh; they are going to Madras; 
they are going to Mysore. Everywhere these 
refugees are going. And they will carry tales. 
It is not that they will keep mum. "Where 
have you come from ?" "From East Pakistan." 
"Why ?" "Because w)e were Hindus." 
Therefore, Sir, I am warning Shri Swaran 
Singh and the Prime Minister also—Shri K. 
K. Shah is here; 1 hope he will carry this to 
the Prime Minister—that we feel very much 
agitated over this issue.    You must be 
. able to talk to Pakistan in the terms which it 
understands. The Farakka Barrage issue was 
raised. It is absolutely correct. You should 
say that no discussion on any major problem 
can take place unless this cardinal problem is 
solved. Are we going to stay as friendly 
neighbours, or are we going to be hostile to 
each other for ever? Let that be solved once 
and for all, and then we will define our 
attitude. 

Therefore, every time this issue comes 
before us, we talk something about it and then 
froget all about it. This should not happen. 
Let us try to understand Pakistan's attitude, 
the role we have to play, the role that these 
refugees wiH inevitably    play    in    our 

politics, and the question whether our secular 
stance can remain intact in spite of this 
tremendous flow of refugees into India. So, 
these are very vital issues not only from the 
point of view of refugees, but from the point 
of view of ourselves, our policy and the 
sovereignty of our State.    Thank you. 

SHRl AKBAR ALI KHAN (Andhra 
Pradesh) : Sir, I stand here to take part in this 
debate to which the House has very rightly 
given precedence, adjourning all other work. 
Let me tell my friend, Mr. Goray, that as a 
Muslim, 1 feel ashamed of the things that are 
happening in the name of a Muslim State. 

SHRl   PITAMBER  DAS :   You   are 
more of a Hindustani than of a Muslim. 

SHRl AKBAR ALI KHAN : Sir, Mr. 
Bhandari and others have correctly 
connected this matter with Hindus and 
Muslims. When the treatment of a State 
which calls itself a Muslim State is such that 
thousands of its citizens are leaving its 
borders and that Government does not feel 
ashamed of it, I feel—I say this not only here 
in Parliament, I say this dn behalf of all the 
people of my faith—that this attitude of the 
Government of Pakistan which has been 
continuing for the last twenty years, is most 
disgraceful. And if in spite of the Nehru-
Liaquat Pact, in spite of tbe principles of 
international law, in spite of the principles 
that govern modern and civilised living, the 
people of that country are going outside, I 
think it cannot be excused. So I take this 
opportunity to condemn that Government in 
unequivocal terms. 

 Now, Sir, 1 will submit my views so far as 
the rehabilitation part of it is concerned, and 
also so far as the political or international 
part of it is concerned. It is our duty to 
rehabilitate those refugees. In fact I want to 
remind Mr. Goray—probably Mr. Goray was 
not here at that time—that I said 
 I am prepared if you want to lay some lax 
only on the Muslims and I am prepared to 
help my brethren who are coming from  that 
State.    I will go to 
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any length in helping them because I feel I am 
responsible to contribute to its expenses 
because in the name of Muslims and in t:ie 
name of Islam this tiling is being done... 

SHRI N. G. GORAY: Very kind of you, 
but we shal   not do that, 

SHRI AKBAR AU KHAN : Whatever 
measures the Government wants to take for 
improvii g the conditions of those brethren 
who are human beings who have left thi ir 
homes and hearths, who have been si ffering 
so much, I am prepared to coop° rate with the 
Government in such mt asures. Nobody leaves 
his country, nob >dy leaves his village, 
nobody leaves hb home, and comes out unless 
the circumstances, whatever those may be, are 
so in tolerable. It is only in situations which 
become intolerable that the people have their 
country. So far as that aspeel is concerned, all 
measures to make them happy, to make them 
comfortabh, to give them all facilities, should 
be taken. And it is the sacred duty af the 
Parliament and the Government to see that all 
those measures are  tn! en. 

Now, so far ;,s political and international 
principles are concerned, I entirely agree with 
Mr. Goray that we have to take up this matter 
very firmly with the Government of Pakistan. I 
am in full agreemen with Mr. Goray that if the 
Pakistan jovernment considers the Kashmir 
nun ter serious and refuses to talk to us, we too 
consider this matter of influx of reti gees 
equally and more serious and we would not 
like to talk to them on any oti er matter 
without first settling this mat er. Not only that. 
I will be prepared to support the move that if 
this influ? goes on, certainly we a're entitled to 
elemand a portion of territory so that we can 
rehabilitate these refugees I ecause, after all, 
these are days when :?very country is having 
its economic te ision. In spite of our best 
endeavours we are not able to make our own 
people live happily; as it has been said, we h 
we people like Adivasis and others. Anj if 
people from outside also come here, then, we 
will be faced with a big economic question. 
And if L29RS(C)/70—8. 

that cannot be settled in the ordinary way, 
then, we would have to demand that a portion 
of territory belonging to that part of the 
country should be ceded to us in order to 
rehabilitate these refugees. I fully agree and I 
must pay a tribute to my people that 
notwithstanding the recent influx of refugees, 
things have remained calm. Naturally, when a 
person is afflicted, when a person has suffered 
and comes out, he carries a tale of his 
affictions. So, from that point of view also it is 
a very dangerous situation. It is a very difficult 
situation. In spite of the best efforts we are 
making, it might become a very unpleasant 
situation. 

Further, I say that we are going to have the 
United Nations meeting in September. Let us 
take up this matter there. I say that this matter 
should be taken up in all seriousness. Shri 
Goray referred to some organisations and I 
know that there is a lot of propaganda going 
on and I know that it is all bunkum and they 
are doing it in the name of religion. Can we 
not go to the United Nations or from university 
to university and place to place and tell the 
people that this propaganda is all wrong and 
the Government is taking all steps ? Tell them 
what Shri Chavan has said or the Prime 
Minister has said. What about these thousands 
of people coming in this miserable and pitiable 
condition ? What has the Pakistan Government 
done for them ? I am sure we have got a moral 
case and a reasonable case. We have got a 
strong case and we should influence public 
opinion in other countries also. I agree with 
Shri Goray that we are not doing as much as 
we should do. So, I thinl:, we cannot take this 
lying down. After all, I believe that every 
human being deserves every affection and 
every regard and much more so when people 
belong to one country originally. With due 
respect, some mistake was made and there was 
partition of the country. I am not going against 
this decision of my elders. But today, in this 
modern age, in 1970, this mentality of looking 
at things from the religious point of view, 
sectarian    point    of    view    and 
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[Shri Akbar Ali Khan.] narrow communal 
point of view is wrong. It is high time that it is 
stopped. We should take all measures, 
economic as well as political, even at the inter-
national place. When, we stand up and that 
there should be no communalism, we should 
also be able to say that the communalism of 
Pakistan should also come to an end so that 
people should enjoy equal rights, equal plea-
sure and equal comforts and equal pincss. 
Whether it is Tashkent or the United Nations 
this should be our attitude. We have to tell the 
Soviet Union ; "Look here, you have to take 
up this responsibility because it was you who 
brought about some agreement between us. 
Don't you see people are still coming from the 
other side ?" Similarly, we have to tell the 
United Nations also. 1 feel that this is a matter 
on which there can be no two opinions. So. I 
would like the Government to take up this 
matter very seriously and devise ways and 
means so that this exodus can be effectively 
stopped. If at some higher level some 
adjustment is made or agreement is reached, I 
think in future this exodus will not be there. In 
the interests of the good name of Pak i s t a n  
also, it is necessary that this kind of thing 
should not continue in this ago. 1 am in full 
agreement with the spirit of the Motion and 
with some of the suggestions offered. I would 
appeal to the Government that they should 
take a firm and bold stand in this matter. With 
these words. 1 conclude. 

THE VICE-CHAIRMAN (SHRI TRILOK1 
SlNGH) : Hon. Members will appreciate the 
difficulty of the Chair in conducting the 
proceedings within the limited time and I am 
afraid the House shall have to sit a little 
longer. 

I see that Shri Balkrishna Gupta is not here. 
Before I call upon the next speaker, Shri A. P. 
Chatterjee, I would request the hon. Members 
to be as brief as possible in order to enable 
other Members to participate. 

SHRI A.   P.   CHATTERJEE :    Mr. 

Vice-Chairman, Sir, when I look back upon 
the speeches that have been delivered on the 
floor of the House in regard to the refugees 
that are coming from East Pakistan, ... Well, 1 
have to say with regret that in some of the 
speeches, the over-tones of communalism 
were emphatically there. As a matter of fact, 
we gave our own names to this question, in 
this Calling Attention Motion, well, we looked 
at it from the point of view of the thousands 
and lacks of refugees that are coming and we 
looked at it purely from the humanitarian 
point of view, from the point of view of 
rehabilitation. But, then, what is happening is 
this : In the name of rehabilitation of the 
refugees, in the name of sympathy for them, 
with tears in their eyes some of the honourable 
members have given frank incitement to 
communal  passions. 

IHE VICE-CHAIRMAN (SHRl 
TR1LOK1 SlNGH) : Can you name them ? 
SHRl A. P. CHATTERJEE ; I know, you 
know, to whom I am making the reference. I 
do not understand, Mr. Vice-Chairman, this 
question ol the thesis that has now been 
propounded, the thesis of lebensraum. Now, 
this is a thesis which has worn thin and which 
the Fascists used as a cloak for their dagger 
policy, their rowdy policy, their hoodlum 
policy, when then said : "We are more than 
Germany can look after und therefore, we want 
living space.". I find curiously a family kinship 
between their lebensraum and the claim or the 
demand for districts from Pakistan. That is, 
first of all, an impossible problem. It is a thing 
which is not countenanced by international law 
and when the persons who make this demand, 
who made this demand, know— T give credit 
to their intelligence— that it is not 
countenanced by international law. Why do 
they then raise this question ? You raise this 
question certainly with a motive and I am such 
a person who is out to condemn that motive 
and that motive is nothing but to rouse 
passions, the worst communal passions. 
Therefore, M!r. Vice-Chairman. Sir, the 
question is not a question 
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of lebensraum or of living space or of districts 
from Pakistan. 

THE VIC! -CHAIRMAN (SHRI TRILOKI 
SIN JH) : It is better if the honourable Mt 
mber does not impute motives to another 
honourable Member. 

SHRI A. P. CHATTERIEE :    1   am 
not imputing rotives. 

DR. BHAI MAHAVIR (Delhi) : What 
Pakistan is doing is according to the 
international law? 

SHRI A. P. CHATTERIEE :    I   am 
not one of tho c who are here to apologise for 
a pal icular State or condemn a particular St; 
te. 1 am hero on my legs in order to s ibmit 
before this House my own views on the 
question of rehabilitation of tl js refugees. 
Now, Sir, as far as the que-.tion of the 
rehabilitation of the refugee is concerned. 1 
can tell you, Sir, that it is true that lakhs of 
refugees have come—42 lakhs, thereafter 9 
lakhs a id in the last few months more than 1 
Ii kh or one lakh and fifty thousand—wel they 
have come. Now, how is this pi oblem of the 
refugees tackled by tht Government of India ? 
If we look at I ie past, we find that 90% of the 
refuget i who have come from East Pakistan 
itad to be settled in West Bengal. Could not 
they be sent elsewhere ? Sir, as far as the 10% 
refugees are concerned, well, in regard to 
them, even on the floor of the House, we had 
to hear all Ad /asi complaints and other 
complaints about settling of the refugees there. 
I am asking those honourable members who 
are shedding tears for the refugees who arc 
coming from East Pakistan .hether they will 
do their bit to see thai in their own constituen-
cies, in their own States, the refugees from 
East Pal istan do get a foot-hold. If they do 
tha', then much of the problems of Lebei 
Braum. much of the problem of l iv ing  space 
for the refugees will be solved. 

Mr. Vice-CI airman, Sir, I went some 
months ago to the Andaman Islands and I was 
sui prised to hear from Mr. Butalia, who Jvas 
the Chief Commissioner of the  Andamans, 
that as far as 

Car Nicobar Island is concerned, that isktnd 
will not be given to the refugees. I asked why. 
They thought that it is a strategic island. 
[THE DEPUTY-CHAIRMAN  in  the  Chair] 

4 P.M. 

I put a question to Mr. Butalia : Do you 
think that the East Pakistan refugees are a 
security risk that they cannot be settled on the 
Great Nicobar Island ? He could not answer 
that question. But I have to say with some 
amount of regret that Mr. Atal Behari 
Vajpayee who was the Chairman of the Public 
Accounts Committee agreed with Mr. Butalia 
that the refugees from East Pakistan should 
not be settled on the Great Nicobar Island 
because it was a strategically important island. 
Now, Sir. these persons are shedding tears. I 
am not talking of Shri Atal Behari Vajpayee. 
But certain persons are shedding tears for the 
refugees from East Pakistan. (Interruption) 
Mr. Deputy Chairman, I was a little flab-
bergasted that Mr. Butalia should say this. 

I put a question on the floor of the House; 
that question of course was Unstarred; it was 
No. 230, dated 1-5-1970. Our questions are 
generally Unstarred in respect of these matters 
I put this question : 

'Will the Minister of Labour and 
Rehabilitation be pleased to refer to the reply 
to Unstarred Question No. 1363 given in the 
Rajya Sabha on the 20th March.  1970 and 
state : 

(a) What is the basis for the conclusion of 
the Government of India to the effect that ex-
servicemen would provide a 'stable and sturdy 
element' in the Island of Great  Nicobar; 

(b) whether Government have decided 
that the East Pakistan refugees would not 
provide a 'stable and sturdy element'; and 

(c) what is the special importance of the 
Island of Great Nicobar referred to in the 
aforesaid answer ?" 
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[Shri A. P. Chatterjee.] Sir, the reply given by 
Shri Bhagwat Jha Azad was ; 

"Ex-servicemen, because of their well 
trained and disciplined personal background 
and good physical fitness generally, have 
actually proved themselves to be a 'stable 
and sturdy element' in other difficult and 
far-off places also wherever they have 
been settled. However, refugees from East 
Pakistan who had volunteered themselves 
from the relief camps to go to the 
Andaman and Nicobar Islands, have been 
sent to suitable places there. No further 
volunteers in camps are available for 
being sent to these Islands. 

Resettlement of IOO ex-servicemen's 
'families in the Great Nicobar Island is 
only a pilot project, etc...." 

Mr. Azad on behalf of the Ministry of Labour 
said that they were not going to take refugees 
into the Great Nicobar Island because they 
would not provide a stable and sturdy 
clement. Before the Public Accounts 
Committee itself this was reiterated that they 
would not be taken there because the Great 
Nicobar Island is a strategically important 
island. I am saying this on the floor of the 
House with a full sense of responsibility, Sir. 
This is the way in which the refugees are 
being treated. 

I can point out another fact also. As far as 
the refugees from West Pakistan are 
concerned, I have no grudge against them. It 
is good that they have been settled. Sir, 
5,07,000 applications for compensation were 
received and almost all of them were granted. 
Sir, Rs. 192 crores have been distributed 
among them. WiH the hon. Minister for 
Labour enlighten us as to what amount has 
been given by way of compensation to the 
refugees who have come from East Pakistan ? 
It is pitifully small and it is done on the 
deplorable ground that under the Nehru-
Liaquat Ali Pact the Hindus in East Pakistan 
are supposed to be able to transfer their 
properties and therefore they would not be 
given any compensation here.    You know    
that    the 

Indo-Pakistan conflict took place in 
1965 and all the displaced persons from 
Jammu and Kashmir and the Punjab 
have been resettled by now but as far 
as the 45 plus 9 plus 2 lakhs of refugees 
who have come from East Pakistan are 
concerned, the Government of India 
have compelled them to remain in West 
Bengal. 1 ask the Government of India 
to point out to the Members what is 
the amount they have given to them. 
Whenever we talk of rehabilitation of 
the refugees, the Government knows 
I thiit as far as the question of refugees 
j is concerned, that question is a question 
I peculiar to West Bengal. After all it is 
Bengal and Punjab that have suffered 
the most from partition. Who does not 
know it ? We do not want to go into 
that now. Who does not know that 
partition became inevitable because 
Nehru was too eager to be the Prime 
Minister ? Punjab has suffered the 
most and Bengal has suffered the most 
and yet the Central Government is not 
giving the necessary funds and where 
withal to settle the refugees and when 
the question of refugees is raised, you 
 find crocodile tears and incitement to 
l communal    passions. Lebensraum, 
Khulna and other things are raised. Why not 
the entire sub-continent of South East Asia ? 
I do not know whether our Jan Sangh friends 
will project another thesis for that. Let us 
wait for that. The question of refugees is a 
quesion not of charity, not of communalism. It 
is a question which has to be settled by the 
Government of India and it is the 
responsibility of tbe Government of India and 
they must give looms for their rehabilitation, 
and they must give the wherewithal so tbat : 
they may be settled. Everybody bas gone to 
see the refugees there who are coming in 
streams from East Pakistan but you know in 
what conditions they are living. Not even a 
proper transit camp bas been set up by the 
Indian Government and yet the Government 
will try to think of the political aspect of it. I 
cannot understand what that has to do with 
this question. The political aspect we leave to 
them for their  confabulations.    We   know   
how 
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actually a par icular section in a particular 
country works so that there may be bad 
relations and some countries may never ha e 
friendly relations. Who does not knov that as 
far as East Pakistan is concerned, some 
progressive forces are rai ;ing their heads and 
are on the march and that is why, so that they 
may be defeated, there are communal forces 
oming up. It is my earnest request ti the saner 
section of this House, not thi insane section, 
not to inflame the communal passions and not 
obstruct the lath of the progressive forces in 
Pakistan. That is another question. Thi: 
question before us is a question of n 
habilitation and of giving them proper 
amenities and comforts and of treating them 
like human beings and that has to be done. I 
do not understand th' emotional speech of Mt. 
Akbar Ali Kf an. He said that the Muslims, as 
vluslims, have a special contribution t i make. 
It is not a question of a Mu lim making a 
special contribution for the refugees coming 
from Pakistan. TI at will be giving a non-
secular charai ter to the whole thing. A 
particular rul ng clique has been ruling ia India 
since 1947 and it had independence and 
partition under its elbow for reasons obvious 
to all. It is that ruling clique which is still 
ruling here and it is their responsibility to see 
that the refugees are re Habilitated. If they do 
not rehabilitate tie refugees, I can assure the 
House that we, Bengalis in Bengal will not 
infla>ne the communal passions but we shall 
agitate for the rightful privileges tha are 
guaranteed under the Constitution and for the 
other rights which the refugees who have 
come to India are emitled to get. For that we 
shall agitate, and we shall see; we are warning 
the communal elements also and we shall see, 
our party will see and the other left st parties 
will see that they do not allow any communal 
party or any pseudocommunal party to raise 
communal p.issions there. We shall stand 
watch over them and we shall see that they are 
not allowed to muddle the political waters 
there. 

SHRI      MAHITOSH      PURKAYA-  ! 
STHA   (Assstn) :   Mr.   Deputy   Chair- 

man, Sir, the continuous influx of refugees 
into India is causing concern to all.    It has 
become a national problem. {Interruptions') 
Now, Sir, in India many communal riots 

have taken place during the last five years, but 
during the last five years no communal riots 
have taken place in East Pakistan. There have 
been no communal riots in East Pakistan but 
still the Hindus are coming in large numbers 
from East Pakistan. What is the reason ? The 
reason is mainly economic and partly political. 
Because of the economic hardships they are 
suffering in East Pakistan they are gradually 
coming out of Pakistan. Not only Hindus, but 
Muslims also in small numbers are coming 
from East Pakistan and infiltrating into Assam 
during the last twenty years. So those who 
think that the influx of refugees is a communal 
problem, they are looking at the problem from 
a wrong point of view. It has been said by 
some speakers that in India the secular-minded 
Hindus are raising their voice against 
communalism but in East Pakistan nobody is 
raising his voice against this communalism. 
Now, Sir, I come from a district which has 
border with Pakistan, and many of my close 
relatives are still living in Pakistan. So I can 
claim intimate knowledge about Pakistan and I 
can say for their information that those arc 
secular-minded Muslims in East Pakistan and 
they are also raising their voice against this 
exodus of refugees. Also many newspapers in 
East Pakistan have come out with their 
editorials condemning this attitude towards the 
Hindus in Pakistan. So, those who say that in 
East Pakistan all are communal and all are 
trying to squeeze out the Hindus are not right. 
There are the political parties who want that 
the Hindus should come out gradually from 
Pakistan because that will give them an 
advantage during the elections. But who are 
coming from East Pakistan ? Not the poli-
tically-conscious people, not the middle-class 
people. Those professional people who are 
earning their livelihood there, the doctors or 
the pleaders or other people practising other 
professions, they 
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[Shri  Mahitosh   Purkayastha.] 
are not coming now. Only the poorer sections 
of the people, mainly belonging to the 
Scheduled Castes, are coming to India. So 
those who say that only we are secular and in 
East Pakistan there are no secular-minded 
people, they are wrong. We should view this 
problem from a national point of view. We 
should see how this problem can be best 
solved. Twenty-three years have elapsed but 
our Government has not done enough to solve 
the problem of the refugees coming from East 
Pakistan. There are large numbers of refugees 
who have come to Assam and settled there. 
Yet their problems have remained un sol ved. 
Also there are many thousands and lakhs of 
refugees in West Bengal. The speaker, who 
spoke before me, said that the Central 
Government has forced them to live in West 
Bengal. It is not the Central Government; it is 
the leftist parties in West Bengal who have 
been obstructing the movement of refugees 
from West Bengal to other parts of India since 
1951. Dr. B. C. Roy, the then Chief Minister 
of West Bengal, tried to send the refugees 
from West Bengal to other parts of India, but 
then, the leftist parties, the Left CPI, the CPI 
and the other parties—I have seen it with my 
own eyes—brought out processions in 
Calcutta. They said that they wanted them to 
remain in West Bengal, they did not want 
them to go out of West Bengal. When they 
came to power in 1967, when they had to face 
this problem, they had to change their attitude 
and now they are saying of sending them to 
Andamans, to Dandakaranya and other places. 
But up to 1967 they were not saying So. 

SHRI A. P. CHATTERJEE : Cachar 
also. 

SHRI MAHITOSH PURKAYASTHA : 
Cachar is a Bengali-speaking district and 50 
per cent of the people are refugees. There is 
no need for new refugees to come there. So 
when you blame the Central Government you 
should share the blame yourself also. But 1 
am not satisfied with the rehabilitation  work 
that has been done up to 

this date. According to the statement made by 
the Minister more than 10,000 refugees have 
come to Assam during the last' 6i> months 
but not a single transit camp has been set up 
there, not a single reception centre has been 
set up in spite of the representations given by 
the Municipal Boards. Refugee Associations, 
Congress and M.Ps. In tripura a reception 
centre has been set up only in name because 
there is no sanitary arrangement, no 
arrangement for supplying drinking water. 
Similar is the case in West Bengal. The 
refugees who are housed in the border of 
West Bengal are given 300 grames of rice a 
day. With this can one man take two meals a 
day ? So I want the Central Government to do 
something real to solve the problem. Though I 
differ with my friend, Mr. A. P. Chatterjee, 
about the dispersal of the refugees from West 
Bengal I fully agree with him when he says 
that whereas a large amount of compensation 
has been given to West Pakistan refugees no 
compensation has been paid to East Bengal 
refugees. Why this discrimination between the 
refugees coming from West Pakistan and East 
Pakistan ? They should be treated on equal 
footing. Only in name by this Nehru-Liaquat 
Agreement the Hindus have got right to own 
land there but they cannot dispose of their 
land and that is one reason why many 
refugees are coming into India. So I want that 
this discrimination between West Pakistan 
and East Pakistan refugees must end, and the 
Government must pay more attention for 
solving this problem. T say that this problem 
has assumed a national dimension and with 
the influx of refugees communal passions are 
being tried to be roused in the country. If this 
problem is not solved speedily then I think the 
communal parties which are utilising this 
refugee influx for their political gains wiH 
bring disaster to this country. 

I fully agree    with    the    suggestions made   
by   Mr.   Gurupadaswamy   that   a 
conference of all political parties should be 
convened by the Prime Minister. All I the 
political parties should be taken into 



 

confidence anj in consultation with them a 
formula should be evolved for solving this 
problem of refugees coming Irom East 
Pakistan. 

SHRl CHITTA BASU (West Bengal) : Mr 
Deputy Chairman, Sir, on the last oc asion 1 
had the opportunity to dwell ipon the 
international aspect of this p oblem, 
particularly arising out of the massive influx 
of minorities from East Pakistan. Today that 
aspect has been dwelt upon by certain lion. 
Member- of this House and I shall not discuss 
it in detail because some more ir iportant 
aspects have not been touched by many 
Members who have taken p; rt in this debate. 
First of all, 1 would urge upon the House, 
through you, :o really evaluate the size and the 
magnitude of the problem that has been pos :d 
by the influx of East Pakistan refugees. From 
the Government docunn nts that have been 
made available to me, it is found that up to 
27th June, I'7(1, 1.11,026 persons are reported 
(o hive come to West Bengal. In Assam dm ni; 
this period the number is 6,000 and i Tripura 
more than 2046. The total is 1 19,771. This is 
the figure which has b en given by the 
Govern-meni. 1 had an opportunity to visit the 
three places vhere there has been a 
conglomeratic n of these unfortunate human 
mass s and according to my estimate the figure 
is much more than that. It is aot 1.19.000 as 
stated by the Government in their documents. 
Even today 1 (ic migration continues and the 
document itself suggests that the average inflit 
of refugees or the average arrival if East 
Bengal minorities to West Ben al is 2.000 per 
day. If you calculate it j ou will find that it is 
more than two lakhs by this time, even on the 
basis of the calculations given by the 
Government of India in this respect. What has 
benn their dispersal ? You will be astonishe 1 
to learn that even today more than a lakh of 
people are being forced to r main in the open 
without any roof un ler their head, without 
even a morsel of food, without a single drop of 
milk for the babies and what can I say ? 1 can 
tot describe the distress and miseries of these    
unfortunate    human 

masses whom I have seen in this part of my 
country. 1 shall discuss it later. Up till now, as 
the Minister's statement claims, only 59,000 
have been dispersed to different centres, both 
in West Bengal and outside West Bengal. 
There remain still one Iakh people, a huge 
mass of people in Hasnabad, Basirhat, Bongon 
and other places. They have got no roof over 
their head. As 1 told you, there is no minimum 
human sanitation ior them, not to speak of 
their distress and miseries. The rate of 
disposal is low. 1 have discussed the matter 
with the railway officials who are in charge of 
Hasnabad. Never has been the occasion when 
more than 300 persons were dispersed. Now, 
you can calculate it. One lakh people are still 
remaining there without any roof, without any 
shelter, without any accommodation. At this 
rate you will require one year to disperse 
them. For one Iakh of people it will take more 
than 300 days even at the present rate of 
dispersal, provided there is no further new 
influx. Now, I am astonished and shocked to 
see the callous behaviour of the Government 
of India. The place where these unfortunate 
people arc forced to live is not even congenial 
for stay for one hour, for one minute. If the 
dispersal is at the present rate, these 
unfortunate people would be forced to live 
there Ior more than a year. My question is first 
of all about them. Now, the question of relief 
measures that have so fat-been taken comes. I 
have personally visited these people at 
Hasnabad where there are more than 60.000 of 
them. Rations are being supplied to only 
13.000 people. What about the rest? Rations 
arc being supplied to only 13.000 people 
through the Ramakrishna Mission Ashram. 
What is the ration ? It consists of 300 grams of 
Hee, per each adult, 200 grams of pulses with 
vegetables and some pinches of salt and 
nothing else. There is no fuel, nothing of the 
sort. No utensils, nothing. I have seen it with 
my own eyes. The babies are being denied of 
milk or any kind of baby food. Up till now I 
have heard that more than fifty persons died of 
epidemic, mostly children. There was 
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burning the dead bodies according to the 
Hindu system. In the Chamvati river the dead 
bodies were thrown. The dead bodies are not 
being claimed by the mothers. The child is 
dead but there is nobody to claim its dead 
body that it is that of her child. This is the 
situation I have seen, this is the condition I 
have seen, and I think the Government of 
India is remaining an idle spectator and only 
speaking volumes of things. 

Therefore, without mentioning any other 
thing I would suggest that the Government 
should without discussing other implications 
of the problem assure this House here and now 
that everybody would be assured 
accommodation, everybody there would be 
assured of a roof over his head, that they 
would not be allowed to remain drenched in 
the rains or parched in the sun. That assurance 
should be made by the Government of India. 
Everybody should be assured of some 
adequate quantum of ration by which he can 
live. They should be assured of arrangement 
for the sanitation and other minimum 
necessities of human beings, needs. Am I to 
repeat it here that they are our brethren ? It 
was said by Pandit Jawaharlal Nehru that those 
iwho are being left in East Pakistan are the 
flesh of our flesh. and bone of our bone. Is this 
the way to show that they are all the flesh of 
our flesh and bone of our bone ? My personal 
expedience shows that this is not the way how 
we can prove that we take them to be our re-
latives, that they are our brethren, that we 
consider them as one of ours. If you have got 
that feeling really at heart, you should assure 
them the minimum necessities a human being 
requires for him to live. Therefore, I want that 
these things should be assured on the floor of 
the House. 

Then there is no arrangement for providing 
any clothing or any utensils. I saw with my 
own eyes that even young girls are not in a    
position    to 

come out in the open as they are not properly 
clothed. It is a shame on our part, it is a shame 
on the part of the Government, it is a shame on 
the part of Parliament, it is a shame to the 
spirit of nationalism of our country of which 
all of us are so proud. Therefore, unless the 
Government makes these minimum 
arrangements for these unfortunate human 
masses, I think we shall be guilty of 
dereliction of our duty to our own men, to our 
own brethren, to whom we are pledged to do 
something. Sir, the question now arises as to a 
permanent solution of the problem. Even the 
Government document says that only Rs. 20 
lakhs and again Rs. 19 lakhs, that is only Rs. 
39 lakhs have so far been sanctioned for the 
Government of West Bengal to make the 
necessary arrangements. What a paltry sum 
has been sanctioned. More than 2 lakhs of 
people are to be rehabilitated, are to be 
rendered necessary relief, and only Rs. 39 
lakhs have so far been sanctioned to the 
Government of West Bengal for the necessary 
arrangements. My demand is that proper funds 
are to be released so that these minimum 
necessities of lifo can be assuted for these 
people. Sir, so far as the rehabilitation problem 
is concerned, I know that even today 8 lakhs of 
old migrants, those who have come to India 
after 1964, yet remain to be rehabilitated. Now 
there are these 2 lakhs. But up till now we 
have found that only 150 families are going to 
be rehabilitated in Madan Industries in 
Hastinapur, 103 families in U.P., 800 families 
in Andhra Pradesh. What about the rest ? 
Where is the Master Plan Ior the rehabilitation 
of these 2 lakhs of people? The Government is 
silent. There is sympathy. These are all lip 
sympathies. This lip sympathy is not going to 
do anything to these unfortunate masses. The 
question is one of permanent political solution. 
As I have said earlier, the Nehru-Liaquat Pact 
becomes the cornerstone of the 'relations 
between the Government of Pakistan and the 
Government of India. I simply want to draw 
the attention of the Minister   of    External    
Affairs    to 
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paragraph 8 of th it Agreement wherein they 
say— 

"In order to isist in the implementation 
of this Vgreement, the two Governments 
iiave decided, apart from the deputation of 
their Ministers referred to in 3, to set up 
Minority Commissions, .me for (East 
Bengal, one for West J engal and one for 
Assam. These Commissions will be 
constituted and will have the functions 
described  below. 

(i) Each Gm mission will consist of one 
Ministe- of the Provincial or State 
Governments concerned, who will be 
Chaiman, and one representative each of 
ihe majority and minority communities 
from East Bengal, West Bengal and 
Assam, etc. 

(ii) The two Ministers of the 
Governments of India and Pakistan may 
attend anj participate in any meeting of an    
Commission." 

And lastly    th :re    is    an    important 
provision— 

"(ix) The jovemment of India and 
Pakistan, ind the State and Provincial 
Governments, will normally give effect' to 
recommendations that concern them when 
such recommendations are supported by 
both the Central Ministers." 

May I know fit en the Minister of External 
Affairs whether the Minority Commission as 
visualised in this Agreement has been set up 
in Pakistan, whether any Minister of the 
Government of Indi? has ever attended the 
meetings of the Minority Commission ia 
Pakistan, whe her there has been any joint 
discussion at Ministerial level between 
Pakistan and India on the question of 
minorities and whether an attempt has eve 
been made to thrash out the problem of the 
minorities of Pakistan and India, because the 
responsibility of protecting and defending the 
interests of the minorities rests entirely upon 
tlie goverrment and the majority community 
of tliat country. Sir, the minority comnu.nities 
in Pakistan could 

be protected and defended only by the 
democratic masses o'f Pakistan. And I am very 
proud to say that the democratic movement in 
Pakistan has risen up and has come forward to 
defend the interests of the minorities, that is 
the Hindus, there. Equally, the majority 
community's duty here is to defend and protect 
the minorities here. Therefore, unless the 
majority communities and the mass 
democratic, progressive and socialist 
movements in these two countries are 
determined to defend and protect the rights, 
liberties and freedom of the minorities, their 
interests cannot be protected. Therefore what I 
want to ask the Minister of External Affairs is 
whether any action in that regard has been 
taken. 

There was another Agreement, the Pant 
Mirza Agreement, in which it was stated that 
the Home Ministers of both the countries 
should occasionally meet and thrash out the 
problems arising out of the minorities' 
difficulties in both the countries. May I know 
from the hon. Minister—now the Prime 
Minister is also here—whether any attempt 
bas ever been made to give effect to the Pant-
Mirza Agreement in relation to the rights and 
privileges of the minorities ? Again, may I 
know whether any attempt has been made by 
the Govem-ment of India to have direct talks 
with the Government of Pakistan to force it to 
discuss this issue of the influx o'f refugees 
from East Pakistan and whether the 
Government has taken any step to (ake up this 
problem in any international forum. 

I do not agree with those who feel that the 
solution lies in an exchange of population. I 
am dead against this because this will merely 
fan communal passion in both countries. I am 
dead against those who feel that a portion of 
Pakistan's territory can be claimed as solution 
of the problem. I equally feel that this is also 
calculated, designed to fan communal passion 
in both the countries. The solution does not lie 
in communalism, the solution does not lie in 
spreading communalism or in an exchange  of 
population or in asking for 
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-.ome territory from Pakistan. The solution 
lies in building up a democratic movement 
both in Pakistan and India which can protect 
the minorities in both the countries and the 
Government of India should mobilise 
international opinion to make the Pakistan 
Government implement the Pact which was 
arrived at in 1950 under the joint signatures of 
Nehru and Liaquat Ali Khan. 

SHRI DWIJENDRALAL SEN GUPTA 
i(West Bengal) : His name was after mine. 

SHRI A. D. MANI : My name is there and 
I have been called. 

MR. DEPUTY CHAIRMAN : His name is 
earlier in the list and I have called  him. 

SHRl A. D. MANI : Yes, 1 have been 
called. 

MR. DEPUTY CHAIRMAN : Mr. Mani, 
please. I  have called Mr.  Mani. 

SHRI DWIJENDRALAL SEN GUPTA : 
Then call me after him. 

SHRI A. D. MANI : Mr. Deputy Chairman, 
Sir. my hon. friend, Mr. Bhupesh Gupta, who 
initiated the debate' and my friend, Mr. Chitta 
Basu, dealt with, in detail, the problem of re-
habilitation and the daily flow of 2,000 
refugees who are corning from East Pakistan. 
1 must assure both of them as one who 
represents the State of Madhya Pradesh which 
has resettled quite a number of East Bengal 
refugees in the Dandakaranya project that all 
of us are alive to the gravity of the situation 
on the Pakistan border. I would like to 
mention here that what Mr. Bhupesh Gupta 
has said has been more or less corrobated by 
impartial observers. The times of India in a 
despatch of  11-7-70 says :— 

' . . .Nea r ly  40,000 of them are said   to 
be  living on    open    railway 

tforms or under trees in Ihe two towns; 
none has enough to cat. The lack of 
minimum sanitation and even 

clean drinking water has led to frequent 
outbreaks of cholera among them. 
Hundreds are reported to have died already 
from disease or slow starvation..." 

And the Times of India goes on to blame the 
Central Government. It is too slow in giving 
relief. 

I would like to say that there is no point in 
taking a very serious view of the shortcomings 
of the Ministry of Rehabilitation. We have 
already spent as much as Rs. 532 crores after 
1947 on the rehabilitation of refugees both 
from West Pakistan and East Pakistan. We 
have not got a permenent machinery to cope 
with a problem of this kind. But this is more 
or less a sore on the eastern border of India 
and we cannot blame anybody jn the Rehabili-
tation Ministry if they do not have the 
apparatus to settle the problem more or less on 
a war footing. 

Mr. Gurupadaswamy and Mr. Goray have 
touched the live wire of this problem when 
they said that this is largely a political 
problem which my hon'ble friend. Sardar 
Swaran Singh, will have to handle. Now. it is 
quite clear that whatever might have been 
written in the Nehru-Liaquat Ali Pact, that 
Pact is dead, is buried and is forgotten by 
Pakistan. Let us forget it. What is the point in 
making frequent and laudatory references to it 
when the other side is not prepared to accept 
it. I think the time has come when the Minister 
of External Affairs should take what I con-
sider a bold decision and tell Pakistan that in 
view of what is happening in East Pakistan 
that Pact docs not hold good and that we 
should have fresh Ministerial discussions 
about our future relations between India and 
Pakistan. We will have to tell Pakistan in this 
language because we cannot allow that Pact to 
be defied in that manner. In the course of the 
repudiation of the Pact we do not want a 
communal situation of any magnitude to arise 
here. We are already ashamed of many thinus 
that have happened in our countiy, what has 
happened in Bhiwandi and in 
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Jalgaon. oi" in Ahmedabad. But as one 
belonging to the so-called majority 
community 1 wan to say that whatever might 
have be :n the excesses in moments of (Yen y 
and madness our country has got a much 
better record ol tolerance towards minorities 
than Pakistan has shown. It is not that we are 
not ashamed of I iese excesses. It is not that 
we are not a secular nation. Wc. by and large, 
are a secular nation and we admit that there 
have been excesses. 

1 do not want these things to be reopened 
again. We have good ground for telling Pakis 
in tbat we are not bound by the N :hj u-
Liaquat Pact now and we would life to discuss 
the matter afresh. 1 would like to refer to an 
observation made by my hon. friend, Mr. 
Goray, whe quoted a New York Times 
advertiser ent which had mentioned a speech 
of the Prime Minister in the ^Jher House 
regarding condem-'lation of what h ippened in 
Jalgaon and Bhiwandi. We ire living in a free 
democratic coun ry and it is our duty to 
condemn opt nly ;my communal excess 
whether it s committed by this community or 
fiat community, and I am glad that t e Prime 
Minister and the Home Mil ister condemned 
the excesses in Bhiw indi and Jalgaon in un-
deserved terms We need not be ashamed of it 
at all. But unfortunately our External Al airs 
publicity is lagging very much behi id. 

SHRl BHUPESH GUPTA : They were 
busy with Madame Binh, where she should 
stay, in Ashoka Road or Ashoka Hotel rr 
Hyderabad House. 

SHRI A. D. VIANI : I would like to say 
that our External Affairs publicity has been 
laggin.; very much behind and we have 
created an impression abroad that the minor 
;ies in this country are not getting a square 
deal. I would like to ask my hon friend, the 
Minister for External Affaii», since Pakistan 
raises the question >f genocide at every 
session of the U.N. General Assembly, why 
we cannot raise this question of daily flow of 
2,000 refugees from East 

Pakistan, at the forthcoming meeting of the 
U.N. General Assembly. We may not get a 
solution. The U.N. does not produce a solution 
for any country at the present time. But we 
must be in a position to put our case in the 
international forum because we are allowing 
our case to go by default. 

Sir, the question about settlement of 
refugees in the Nicobar islands was raised by 
Mr. A. P. Chattdrjee. If it is true that Mr. 
Bhutalia has made a statement to the Public 
Accounts Committee that refugees from East 
Pakistan cannot be settled in the Nicobar 
islands because there is a security area there, it 
is a reflection on the patriotism of the East 
Bengal people. If he had made that .statement, 
that statement should be checked by the Prime 
Minister because it is a gross reflection on the 
members of a community of Bengal, that they 
cannot be relied upon to be settled in the 
Nicobar islands. I would like to raise this 
question : Why can't we open up NEFA. A 
good part of NEFA is underpopulated. I have 
gone to NEFA. 1 have gone to the Subansiri 
Division and the Lohit Division. I know that a 
good part of NEFA is underpopulated. The 
surroundings there are ideal for receiving East 
Bengal refugees and people of West Pakistan 
origin too. Why can't you settle them there. 

SHRI BHUPESH GUPTA: What about 
your State ? You started by saying that you 
come from Madhya Pradesh and many 
refugees have been settled there. Have you 
asked Mr. Shukla that instead of trying to beat 
up the peasants in their land-occupation 
movement, he should look after the 
rehabilitation of the refugees. 

SHRI A. D. MANI ; We are prepared    to    
settle    the    East    Pakistan 
refugees. 

MR. DEPUTY CHAIRMAN : You please 
continue your speech, Mr. Mani. You need 
not reply to him. 

SHRI A. D. MANI : An offer has been 
made to settle these refugees in the   Chambal   
ravines.   Why  can't they 
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go and settle down there ? Why should fhey 
want to settle    on    a    particular 
urea? 

My last point is regarding the information 
media. The Minister for Information and 
Broadcasting is not here. So much propaganda 
has been done by Radio Pakistan against the 
majority community in India, against the 
Indian Government, and so many horror 
stories are being put out. We have signally 
failed in putting out our case. We somehow 
feel ashamed even to publicly say that we are 
unfortunately, from the point of view of 
communal composition, a majority Hindu 
nation, but we are at heart a secular country. 
Why should we be ashamed of that fact ? Why 
can't we say that we are a majority Hindu 
nation, but we are a secular country... 

SHRI BHUPESH GUPTA : A Hindu 
nation ? 

SHRI A. D. MANI : I mean technically. 
You cannot forget the fact that certain persons 
are born Hindus; but we are at heart a seiular 
nation. 

SHRI BHUPESH GUPTA : How do 
you say we are a Hindu nation? Sir, he is 
propounding a theory that we are a Hindu 
nation. 

SHRI A. D. MANI : We are not a Hindu 
nation. We are technically a majority Hindu 
nation. Why should we be ashamed of that 
fact ? Why should we riot put down the case 
that we have treated the minorities much 
better than any other Asian country in the 
Middle-East ? 

SHRl DWIJENDRALAL SEN GUPTA ; 
Mr. Deputy Chairman, this is a very serious 
problem and certainly very delicate too. 
Nothing should be done or said that might 
rouse communal passion in this country. We 
should certainly feel for those unfortunate 
refugees at East Bengal and at the same time 
deliberate in a manner that their problems can 
be solved without creating new ones. Their 
problems have got to be seen from the point    
of    view    of 

rehabilitation, prompt and speedy re-
habilitation. That is one thing. But that will 
not do. We should stop the influx of new 
refugees and the matter should be immediately 
taken up wita the Pakistan Government. I do 
not rind anything wrong in Mr. Mani's 
suggestion for taking up this matter with the 
UNO also because we all know that the New 
York Times is publishing on various pages of 
its issue, that there is genocide going on here 
in India. It is creating a war of hatred against 
India. Why should we not take up this rightful 
cause of the East Bengal minorities to the 
UNO. We must shed our own blood to save 
the minorities here. We must look at the prob-
lem of the minorities as a human problem. We 
must look at it with the same sense of 
responsibility for the minorities here and in 
East Bengal. We must put an end to this 
problem by some positive steps. We should 
take this matter to the international forum only 
for that purpose. If we cannot do anything 
there, at least we shall have the satisfaction 
that we have put the matter before the United 
Nations forum, at the bar of world opinion... 

SHRl BHUPESH    GUPTA ;    What 
will conic out of it ? 

SHRl DWIJENDRALAL SEN GUPTA : 
This is the human aspect of it. The Nehru-
Liaquat Pact has been a forbidden fruit. So 
what next ? Can we not stop people from 
coming here ? I have definite information from 
an eminent man like Shri Trailokya Chak-
ravarty (Maharaj) he has told me and he has 
told everybody—that there is no communal 
passion in Pakistan. The people of the new 
generation in Pakistan are exceptionally good. 
They have no communal feelings in them. But 
till people are coming out. Why ? Th: a big 
question. So I can draw a demarcation and say 
that are Pakistan Government is squeezing out 
the Hindu minorities from East Pakistan and 
the people of Pakistan are not sufficiently 
organised to resist it. That does not mean that 
all the people there have communal feelings.   
There are many people asking 



225        Steps taken by Govt. [27 JULY 1970 ]        to rehabilitate refugees              226 
from East Pakistan 

us, "Well, has not tl e whole of Calcutta gone 
Naxalite?" Ni, it does not mean that. Then the 
que tion is asked : Why does not anybody 
come and resist it ? If there is no resistance, it 
is not because that the people of Calcutta have 
gone Naxalite cent per cent. Similarly, there 
might be 1 per cent of the people of Pakistan 
who are forcing them out. And that can be 
slipped only by the •Government becaus,: 
nobody, on the eve of elections, would like to 
lose the Muslim votes by si ling with the Hindu 
minority. The Jan Sangh says that three 
districts of East Pakistan should be ceded to us. 
Wt should consider it. It is not making aa 
impractical suggestion. We should ilso 
consider their suggestions if any. What is the 
suggestion of Mr. Chattel jee to stop this influx 
of refugees ? Unle -s you have a constructive 
and practical suggestion, please do not 
condemn anybody with a motive. Everybody is 
horourable. Everybody has a decent way < f 
thinking, an honest way of thinking. I do not 
want to accuse anybody. Al that I say is, let us 
be honest, let us 111 face this human problem 
and see h< w we can stop influx, how we can 
send them back safely and expeditiously and 
l»ow these refugees can be rehabilitate 1 here. 
We have not done enough. Government always 
make comparisons of VA est Pakistan refugees 
with the East Palistan refugees to find fault 
with the latter. This is unfair. You have given 
West Pakistan refugees a certain percentage of 
jobs at the Central Government. Tht n you have 
given them compensation in abundance. You 
have given them sufficient money for 
(rehabilitation. Bu for East Bengal refugees 
nothing lik; that. You are giving them money in 
i istalments. After the first instalment is over, 
the second instalment is of ne use. You must 
give them all at a time in one lump sum. These 
East Bengpl refugees are living in a state of 
undernourishment. They are dying. They are 
being looked after by Ramakrishna Mi sion. 
That is their position. Governi lent should have 
taken it up on a war footing. Then only this 
problem can be solved. But nothing like that 
has been do ic so fat.    Unless   we 

take it at the political level as a human 
problem, we will only be perpetuating new 
problems which remain unabated since 
partition in  1947. 

THE MINISTER OF EXTERNAL 
AFFAIRS        (SARDAR       SWARAN 
SINGH) : Mr. Deputy Chairman, Sir, 1 will 
try to give very briefly... 

SHRI BHUPESH GUPTA : Is it the 
foreign affairs aspect ? 

SARDAR SWARAN SINGH : I will give 
my views on the political aspect. With regard 
to the rehabilitation problem, my colleague 
here will inform the House of the various 
steps that are being taken. 

The international aspect of this problem is 
obvious and I am in broad agreement with the 
observations that have been made by almost 
all sections of the House that our objective 
should be to create conditions in which this 
influx of refugees is stopped or is greatly 
diminished. That is the objective which is 
obvious and desirable and we should do 
everything possible internally, bilaterally and 
internationally to achieve this objective. 

In order to understand the whole problem, 
it is first necessary for us to be clear about the 
causes of this influx. As the time at our 
disposal is short, I wil) try to say something 
on this issue ii a very short and precise 
manner. Several hon. Members have touched 
upon this problem. Let us be quite clear that 
the basic reason is that the Pakistan 
Government have not been doing their duty. 
The duty of any Government is to protect all 
its citizens. They are not doing it and that is 
the basic reason for this influx of refugees. 

The second reason perhaps is the non-
implementation o'f various pacts. There is the 
Nehru-Liaquat Pact; there is the Mirza-Pant 
Pact and there is the Tashkent declaration. 
These are all good documents and contain 
sound principles. But it is the consistent 
failure of the Pakistan Government to 



227        Steps taken by Govt.               [ RAJYA SABHA]        to rehabilitate refugee      228 
from East Pakistan 

[Sardar Swaran Singh.] 

discharge their obligations under these various 
agreements that has resulted in :ise of 
insecurity amongst the minority communities 
and this has resulted in migration. This is the 
hard reality of the situation. 

So far as the recent influx of refugees is 
concerned, we have been giving very careful 
consideration to the various causes that have 
brought about the situation. It is necessary for 
us to know the causes and only then we can 
think of proper remedies. What are these 
causes ? The main reasons for the increased 
influx of refugees this year are as follows : 

(1) A heightened sense of insecurity 
bred by increasing incidence of crimes 
against person and property and almost 
total inaction of law and order machinery 
on the complaints of non-Muslims; 

(2) Increasing incidence, in particular, 
of crimes against women which go un-
puntshed; 
(3)  General       harassment       against 
which there is hardly    any    remedy; 
and 

(4) Insiduous communal propaganda 
in certain areas by a certain political party. 

(5) Propaganda by parties interested in 
migration Io the effect that migrants to 
West Bengal would be allotted agricultural 
land. And I am sorry to give another 
cause—it is my duty to inform the House—
there has been an unfortunate activity on 
the part of certain touts and agents who 
have also encouraged or .facilitated this. 
SHRI BHUPESH GUPTA : Who are they  
SARDAR SWARAN SINGH : It is very 

difficult to name ihem. There are some anti-
social elements, unfortunately on both sides. 
SHRl BHUPESH GUPTA : We will be very 
glad to know who    they    are. are  not 
satisfied.    Who are they? 

The} have got the Intelligence machinery.    
We know them. 

SARDAR  SWARAN  SINGH :   It  is 
a hard reality that some people have indulged 
in this nefarious activity. 

SHRI  BHUPESH GUPTA :    I    am 
not denying. But why are you declining to tell 
the names ? 

SARDAR    SWARAN    SINGH ;     I 
have not got the names with me. 

MR. DEPUTY    CHAIRMAN :     Be 
patient. 

SARDAR       SWARAN       SINGH : 
Several honourable Members have asked 
whether we have done enough in this respect 
or what more we can do. This is an important 
matter and the rest only becomes academic. 
We have repeatedly drawn the attention of the 
Pakistan Government to this disturbing rise in 
migration. But it is a matter of profound regret 
that the Government ol Pakistan have chosen 
to deny in the face of concrete evidence this 
fact of migration. It is necessary for me to 
mention this because in several notes that have 
been exchanged between the two 
Governments, Pakistan has gone to the length 
of even denying the fact of migration. Instead, 
they have attempted to insinuate that 
encouragement from this side, with some 
unidentified ulterior purpose, has been the 
cause of this movement. This is the attitude 
that they have taken in their discussions and 
also in some of their notes. To our mind. it is 
an attitude of utter callousness. When they 
suggested that we should physically turn back 
these destitutes—this is one of the suggestions 
that they have made—they forget that first, it 
is their duty to give protection to their citizens 
and pi-event them from leaving their own 
country. It is easy for anybody t0 say that you 
can prevent them from coming in. Obviously, 
you cannot be inhuman in this respect and we 
know that when they leave East Pakistan in 
distress, whatever may he the rules or 
whatever may be the conventions or travel 
documents which have been mentioned, that 
was only to 
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indicate that this i, really the migration 
of those persons \ ho have been pushed 
out and I do not see why an objection 
should have been taken by the hon. 
Member opposite when he stated that 
il has been mentii ned by my colleague, 
Shri Sanjivayya in that manner. I regret 
to say that we h tve not teen able to 
persuade Pakistan to take any effective 
action in the matt T. This is the factual 
position. How a e we dealing with 
this problem? Sevferal suggestions have 
been made and w ilhout entering into 
any controversy, 1 would like to examine 
the practical aspc< t of it. Broadly, the 
suggestions can le divided into two 
parts : One can h > grouped under a 
heading to this effect : "Try to inter 
nationalise this pr iblem in the sense 
that you bring in another country into 
it. go to UN, go to newspapers, carry 
on propaganda ol ensive and the like." 
I would like this honourable House, in 
their wisdom, to seriously ponder over 
this problem. Oni is the 'badnami' as 
pect. On this qt estion. we should, in 
a single-minded n anner, try to achieve 
our real objective The objective can- 
nut be achieved ty 'badnami karo' or 
the type of things which Mr. Mani said. 
The objective is hat this movement 
should be stoppe I and no amount of 
international proj aganda will stop it. 
Let us remember hat it can be stopped 
only if we can pe suade, if we can com 
pel or if we can ::rcate a situation in 
which Pakistan c< mes to this deliberate 
conclusion that it is in their interest 
also that they shi uld really stop it. So, 
I would like this question to be very 
carefully weighed by this House. There 
can be a very string temptation to hurl 
abuse against i buse. Advertisements 
have appeared in he newspapers. I am 
aware of that. 1 have got the original 
cuttings and somt quotations have been 
ac tua l ly  mentioned on the floor of the 
House.  M     esteemed    colleague, 

 Shri Gora) . made a special reference 
to it and in hat connection he also referred to 
those parts where our Prime Minister and ou 
Home Minister had been quoted as s; ying 
that we steadfastly want protection to be given 
to the minorities. 1 do ir it know what was 
their 

objective in putting across this thing. But I 
have to be quite candid that every individual 
should be proud of this fact that our Prime 
Minister and our Home Minister have given 
full assurance to the minorities of this 
country. Why should we be apologetic about 
it ? And what is the effect o'f those advertise-
ments ? Though they may cost thousands and 
thousands of dollars, it will be wrong for us to 
imagine. 

SHRI BHUPESH GUPTA : I suggest you 
instruct your All India Radio to broadcast the 
attrocities the American are committing in 
Vietnam every day. 

SARDAR SWA RAN SINGH : There will 
be an occasion for discussing Vietnam also. 
But at the moment we are discussing the 
question of migration. I would like all those 
people who issue advertisements and all those 
who appear to be superficially influenced by 
these advertisements to ponder over the actual 
conditions. Notwithstanding all these things, 
has there been any migration of any Muslim 
from India to Pakistan? This is thc best answer 
and this is the best advertisement that we 
should appreciate. Of course there have been 
some lapses but we have strongly put down 
those lapses and have succeeded in creating a 
situation where this thought of migration does 
not occur to a member of any minority 
community in India. I have got some 
experience of both the U.N. and this attempted 
internationalisation and I would very strongly 
urge this hon. House and its Members to think 
over it. If you look at the recent performance 
in the UN, I would subscribe to the argument 
given by Shri Mani that we have not found any 
satisfactory solution of some of the burning 
problems of the day. Can we imagine that a 
sort of dormant problem can be resolved by the 
U.N. as it is constituted today ? What will they 
do ? Except that speeches and counter-
speeches will be made and adjectives and 
strong adjectives will be used, nothing else 
will come out of it. 
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So, Sir, this is a problem which is 
essentially a bilateral problem and it has been, 
our approach that India and Pakistan have to 
live side by side and facts of geography have 
to be accepted and we have steadfastly to 
adhere to this principle that the problems 
between India and Pakistan can only be 
resolved by bilateral means. It is only by pur-
suing that policy that we can really make a 
dent and some impact and to a certain extent 
break the stalemate also in the relations 
between India and Pakistan. 

SHRI MAHAVIR TYAGI; What are the 
practical steps you are taking? 

SARDAR SWARAN SINGH : I am 
coming to that. I have first to explain that if 
this argument is acceptable, which I appeal 
should be acceptable from a purely practical 
angle, it is in our own interests to keep off the 
parties who can always be, very strongly 
tempted to have a hand in bringing about some 
sort of understanding between the two 
countries. We should tiy to appreciate their 
desire but we should strongly tell them that 
these are bilateral matters which we have to 
decide as between ourselves. In fact others 
should really have their hands off this 
question. Then only the whole thing will fall 
into a proper perspective and we should be 
able to resolve our differences step by step, 
though may be not in one step. 

SHRI N. SRI RAMA REDDY : Why 
not bring the population of East Bengal into 
India ? That is the only solution you are 
thinking of. 

MR.       DEPUTY       CHAIRMAN : 
Order, order. 

SARDAR SWARAN SINGH : I can 
understand the excitement of Mr. Reddy and 
when the excitement is recently acquired, it 
can be very exciting., 

SHRI N. SRI RAMA REDDY (Mysore) : 
There is the statement of the Prime Minister . . 
. 

MR. DEPUTY CHAIRMAN : Please sit 
down. I am standing.    Do   not    in- 

icrrupt the hon. Minister. Let him continue. 
SARDAR SWARAN S1HGH : I appreciate 

his desire although one may not agree with his 
satirical approach., I was mentioning this 
aspect as to whether bringing in the UN or 
carrying on propaganda will have any effect. 
Any effect that can be produced will be by 
bilateral action. 

(Interruptions) You have first 
to be converted before I convert the world. 
Therefore we have to concentrate in a very 
steadfast manner in pursuit of this policy and 
this is our intention. We have told every-
body—those who may be friendly or even 
those who may be neutral—that so far as 
differences between India and Pakistan are 
concerned, these are essentially bilateral 
matters in which we would be prepared to 
discuss with them, we will be prepared to find 
solutions but any attempt either to hustle us 
into positions or to criticise us or to do any-
thing which might create a feeling among us 
that we are being pressurised in this respect, 
will not be tolerated by India. That is the clear 
position that we should adopt arid we should 
pursue that policy. 

SHRl MAHAVIR TYAGI : What are the 
practical steps ? 

SARDAR SWARAN SINGH : The 
practical steps in this respect have also to be 
bilateral. Several suggestions have been made 
in this respect, some are positive and some are 
negative., The negative was : 'Do not talk 
about anything unless we settle this'. That was 
one of the suggestions made and Mr. 
Gurupadaswamy was himself probably in a 
pensive mood, saying : 'I fully realise that it is a 
negative suggestion but sometimes even 
negative suggestions may have some effect.' It 
may or may not have. Other suggestions were 
made. It was said that I hould get in touch with 
the Pakistan Minister and I should call him for 
a discussion. Another was that I should issue 
an invitation. SomeoDe had suggested that I 
should even be prepared to go. These are 
constructive approaches  and  I  have  no doubt 
that 
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this is the only way in which we can, in a 
progressive manner, try to approach this 
problem wi.h the objective of finding a 
satisfactcy solution. I vould like io take the 
House into confidence that actually action in 
this respect has already been in dated. I have 
already been in touch tirough diplomatic chan-
nels with the M inister who is in charge of law 
and order in the Pakistan Government and ai 
the same time some message I have received, 
some assurances. I have still to see how far 
those assurances will i>e honoured but I would 
appeal to this House that the whole approach 
to this problem has to be such that it does net 
create more problems for us ki our internal 
condition also. I would appeal also to ensure 
that the approach does i ot create more 
problems the unfortunate people who are al-
ready suffering there and who are under 
considerable pressure on that side, 

Then  another suggestion  has    been 
made, probably in the context of rehabi- 
re should be discussion 
ihe  other political parties to find 
as to how we should approach   this 
problem.    I am prepared to extend that 
even to consul "a tions to chalk out the 
steps that coull be initiated at the in 
ternational Ir i I will be    very 
happy... 

at this stage was that I was prepared to have 
discussions with the other political leaders of 
the partie* represented in this House, even to 
discuss about the attitudes tliat we have to take 
or about the actions that we should initiate and 
then ensure that the steps taken bring about the 
stoppage of the movement of refugees. This is 
a complex and difficult problem and this is a 
matter in which primarily the Pakistan 
Government has to be pushed to the position 
where they realise their responsibilities not 
only under tbe Pact but under any other pro-
vision also, any other civilised conduct of any 
Government. And for this, bilateralism, talks 
with them, discussions with them, as bas been 
suggested by several hon. friends, are 
necessary and we should ask them to create 
proper conditions in their country, so that their 
responsibility to persons who are P;" tani 
citizens is discharged by them. That is 'the only 
way how we can approach ult and complex 
problem. 

About ihe other matters may colleague, Mr.. 
Sanjivayya, will give the reply. 
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solution, Sir, the    immediate    problem will 
have to be tackled, the immediate problem 
being   their   coming   in such large numbers 
at   one  time.   The daily rate   was   2,500   to 
3,000. Now it has of course come down;    it is 
1,200 per day.    Even then, if we take into 
consideration the number of migrants who 
have come into this countrj' during the last six 
months, as I stated this morning, it is 145,000. 
Of these, in January there were only 3.256 who 
came, in February 4,000 odd, in March it 
became 11,000, in April 19,000, in May 
30,000, in June 54,000 and in July 21,000, up 
to 17th of July   of   course.    So the   total    is 
, 145,000 and the influx has been mostly into 
West Bengal m ths three areas of Basirhat 
Hasanabad and Bongaon.    Of these 1,45,000   
people   84,000   people have already been 
shifted. Madhya Pradesh,  Maharashtra, Orissa, 
Uttar    Pradesh, Bihar and Andhra Pradesh   
were good enough to take immediately 84,573 
people who have been moved for giving relief.   
So this question of giving them relief and 
rehabilitation is very important but the 
immediate question is dispersal from the    
border    areas.    These border    areas of 
Basirhat,    Hasanabad and Bongaon are low-
lying areas, I had the opportunity to see them 
and nowadays rains have  started  and they are 
torrential  rains.    There is so  much of 
waterlogging.   Therefore the immediate 
problem, as I have stated a little while ago, is 
to disperse them to various other States so that 
they may be given relief first  and  later on  
rehabilitation.     This question was tackled at 
the highest level. The  Prime  Minister was 
.pood  enough to speak to some of the Chief 
Ministers. Later on she sent six Joint 
Secretaries of the Homei, Defence and Finance 
Ministries to various States  and  as a result of 
that Orissa has agreed to take 6500 more. 
Bihar 25,000, U.P. 10,000, Maharashtra 
35„000, Madhya Pradesh J 3,750 but as stated 
by my friend, Mr. Mani, who is not here, the 
Chief Minister of Madhya   Pradesh   has   
given   only   the ravines of   Chambal   which   
are decoit infested.    So we are hesitating to 
accept 

the proposal but we are pressing him to give 
better sites.    Then Mysore has agreed to take 
3,500 and Andhra Pradesh 6250.    So it will be 
about a lakh. Apart from this we want to shift 
them to  Mana  camp.    Mana was  a     camp 
where at one time we had about one lakh of 
people but at the moment there are about 
90,000  people.    It can take immediately ten    
thousand.    Then    we have the Dandakaranya    
area.    Danda-karanya is a well-settled colony 
of refugees where about 14,000 families or 
about 50,000 odd people have been re-
habilitated. They are given houses, they are 
given land, and they are well-settled. Our only 
fear is by sending new migrants the well-settled 
system there might probably be unsettlpd. 
Anyway, there is no other go.   We have to 
send some pie to Dandakaranya also.   The C 
man of the    Dandakaranya   Authority, the 
Chief Administrator and everybody have 
accepted to take 50,000 of these refugees and 
keep them in two camps. Therefore we are 
trying to find' places where these people can be 
shifted from the border area for immediate 
relief but that does not solve   the problem.   
More are coming-in.   Probably on account of 
the rains the rate has fallen down; from 3,000 it 
has come down to  1200. Immediately after the 
rains the rate may increase.    I am told more 
than a lakh, a lakh and eighty thousand people, 
are just waiting to across the border. Tliat is the 
information.    Many more may   be there 
willing to come because the situation   as  
explained   by  my senior colleague  is  such  
that  they cannot    stay there.    Therefore we 
have to make arrangements not merely for 
these immediate requirements but for    future    
requirements also. 

SHRI BHUPESH GUPTA : The hon. 
Minister should not suffer from inferiority 
complex. You are also a member of the 
Cabinet. He is not your senior colleague; he is 
just your colleague. 

SHRI    D.    SANJIVAYYA:    He    is 
senior to me in many respects. 

SHRI MAHAVIR TYAGI : Under these 
circumstances I think the hon. Minister might 
see the reasonableness of 
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the demand ior extra land from Pakistan. 

SHRI D. SANJIVAYYA : That question 
was dea>t with by Shri Swaran Singhji. 

Now, with ~egard to immediate relief, some 
arrange; lents have been made. It is the 
responsibility of the West Bengal Government 
iiod we have told the West Bengal 
Government, the Assam Government and the 
Tripura Government that the entire cost 
incurred on account of giving imraadjite relief, 
providing sanitary and othe arrangements, will 
be reimbursed by the Government of India. 
Some hon. Member made the remark that only 
Rs. 39 lakhs have been given and this meagre 
amount will not be enough. This Las been 
given only as an 'on account' .tdvance. We 
have asked them to incm any amount of 
expenditure on giving utensils on providing 
clothing, saniiary arrangements giving - 
shelter, food, etc. In this connection, I must 
acknow edge with gratitude the yeoman servii 
e being rendered by the Ramakrishna Mission 
people and the Bharat Seva-ashram Sangh 
people. The Ramakrishna Mission are 
distributing foodgrains whereas the Bharat 
Sevas-ram Sangh people are distributing cook-
ed food. Some assistance is being given, but 
mere assistance will be made available to 
them. In this connection, I would like to make 
an open appeal to all other social welfare 
organisations to render service to these 
refugees and any help that they require will be 
made available to them. 

SHRI CHITTA BASU : What about the 
quantum of ration ? 

SHRI D. SANJIVAYYA :  It is 300 
grams rice, about 50 grams Dal, some salt, 
some onion, etc. When I went there, they 
nude representations .. . 

SHRI S. D MISRA (Uttar Pradesh): How 
many Culories ? 

SHRI D. SANJIVAYYA : I will not br> 
IIHP t i fell you.    In fact, when 

I went there they made a representation that it 
should be increased to 500 grams. We have 
asked the West Bengal Government Food 
Ministry to consider it and they are 
considering the question. 

SHRI P1TAMBER DAS : Another 
problem is there  ... 

SHRI CHITTA BASU : All these people 
are not being given rations   . .. 

SHRI D. SANJIVAYYA : Whom shall I 
hear ? 

SHRI PITAMBER DAS : Whomsoever 
you please. 

SHRI D. SANJIVAYYA : I would like to 
hear you. 

MR. DEPUTY CHAIRMAN : Order 
please. 

SHRI PITAMBER DAS : Is it a fact that 
some organisations wanted to distribute 
clothes and other necessary articles to the 
refugee's and the Government did not allow 
them to do it ? Rather they prevented them 
from doing it. Is it a fact? 

SHRI D. SANJIVAYYA : This is just 
made on the floor of the House. This is the 
first time I hear it. I take the information from 
the hon. Member and I will make enquiries. 
In fact, I have made an open invitation to any 
social welfare organisation to come forward 
to give relief, because it is needed there.    
Therefore, I will make enquiries. 

SHRI CHITTA BASU : I have visited the 
place and it is alleged that all the people are 
not being provided with rations. 

SHRI D. SANJIVAYYA : I have also 
visited the place. Let me give the figure. At 
the moment there are 49,272 persons waiting 
at the border area and everyone who crosses 
the border is given a certificate after 
inoculation and on production of the 
certificate enough ration is given. The other 
day I had occasion to go there. I saw it with 
my own eyes. 
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SHRI  CHITTA BASU :  On    other 
thys it is not given. 

SHRJ D.  SANJIVAYYA :  If it has 
not happened on other days, let me enquire. 

SHRI CHITTA BASU :  You please 

enquire. (.Interruptions). 

MR. DEPUTY    CHAIRMAN :    Do not 
interrupt please. 

SHRI D. SANJIVAYYA : Let me e one 
more minute. This is only initial reception 
and giving relief. The larger question is 
rather important, namely, rehabilitation. 
Most of them are agriculturists. They are 
small agriculturists having one or two acres 
and landless agricultural labour. Most of 
them, curiously enough—in fact about 95 per 
cent of them—are Namasudras belonging to 
the Scheduled Caste. Most of them came 
under distressing conditions. They had no 
belongings or anything with them. What little 
they were carrying, at the border on the other 
side the security people and others had rob-
bed them of those belongings. They have 
come here in a very helpless condition, 
'nmediate relief is being As I said, the larger 
question is providing rehabilitation. It 
depends on co-operation that we get from the 
ous State Governments. They are generous 
enough to promise us to give land. We also 
made certain concessions. As one hon. 
Member. I think it was Mr.. Goray, said, if 
you take the East Pakistan refugees to a 
particular area and give them land, bullocks 
and all oher facilities like schooling for their 
children and medical benefits, all those 
people who are settled there, the local tribals 
or the local Harijans or the local landless 
labourers become very unhappy about it and 
they protest. Therefore, we have said that 
after reclaiming the land, after making the 
land fit for cultivation, 25 per cent will be 
kept at the disposal of the local Government 
and they can 

distribute it to the local landless poor, so that 
there may not be any heartburning on the part 
of the local landless poor. This concession we 
have given and I hope the State Governments 
would give full co-operation and with their 
co-operation we. will be able to settle them. 

DR. (MRS.) MANGLADEVJ TAL-WAR 
(Rajasthan) : I would like to know from the 
Minister of Rehabilitation what arrangement, 
if any, was made for milk supply for children 
or even powdered milk or any other type of nu-
tritious food in whatever form for the children 
who needed nourishment. I would like to 
know also this from the Minister of External 
Affairs. He has I that it is a bilateral problem. 
Of course it is, and it is no use taking it to the 
international forum because it will only create 
tensions between the two countries. As 
mentioned by the hon. Minister of 
Rehabiliiation, 180,000 people are ready to 
come according to his information, and may 
more are ready to come. I have not spoken at 
all. I would like to ask a clarification. What 
positive steps, what definite steps hi the 
Government taken to stop this influx of 
refugees which is creating problems for our 
overpopulated country ? We are controlling 
our population and this is adding to our 
problems. What steps are they thinking of 
taking have they taken ? Only relying on talks 
with friendly countries will not do. 1 would 
like to have a definite answer., 

SHRJ D. SANJIVAYYA : With regard to 
milk, I forgot to mention this. About four or 
five days ago Shrimati Renuka Ray and other 
social workers have started milk distribution. 
We have also asked other organisations who 
have promised to go there and distribute 
vitamin tablets. 

SHRl GODEY MURAHARI : (Uttar 
Pradesh) : I would like to know how many 
refugees came between January and May. I 
would like to know the exact number. 
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SHRI BHUP1 SH GUPTA: I am grateful to 
my lriend for having asked this question. 
A;cording to the figures he has given, mi re 
than 60,000, nearly 65,000, have co;ne. This 
is the state-meat given by "he hon. Minister on 
the floor of the House. Here I have got the 
documen supplied to us, Members of the Con 
ultative Committee on West Bengal, Jy the 
West Bengal authorities and of course by the 
Home Ministry of the Union Government; Mr. 
Chavan at that time was the Home Mi lister. 
From January 1970 to the 25 th of May 
10,971 families consisting of 45,000 persons 
arrived in West Bengal. During the above 
period 8,HOI families consisting of 37,464 
perso s have been dispersed by special train . 
One set of figures of the Government says it is 
about 45.000. Anothe  set of figures of the 
same Governme t says it is 67.000. I should 
like to :now from Mr. Sanji-vayya.. . 

MR.   DEPUTY  CHAIRMAN :   You 
have to reply to the debate. 

SHRI  BHUP1 SH  GUPTA :    I  am 
replying. 

MR.  DEPUTY CHAIRMAN :  You 
need not    ask questions. 

SHRI BHUPESHV GUPTA : Questions 
are to be replied. Who says questions are not 
to be replied ? Twenty thousand is the gap, 
credibility gap of this Govrnment. Now, this 
is how they are dealing with this problem; 
they do no even know how many people are 
coming. The same Government is giving 
two sets of figures on different occasions to 
the Members of Parliament. Well. I need not 
comment 

upon it. It only shows that they know very 
little about what is actually happening there. 1 
have got here papers given by the Central 
Government. I got them on the 15th July, this 
month, and we discussed it. We wanted to 
discuss it in the Consultative Committee. 
Now, I expected that some more encouraging 
suggestions or decisions will be made by the 
Government and more importantly, a decision 
wiH be announced by the Government. No-
thing of the kind has been done. Our esteemed 
friend, Sardar Swaran Singh, has given his 
reply mainly on the points raised with regard 
to the foreign policy. I am in broad agreement 
with him. . . 

SHRI S. N. MISHRA :  Naturally. 

SHRI BHUPESH GUPTA : Not naturally, 
unnaturally. I tell you, I am in broad 
agreement with him on those points. Why 
should you grudge it ? You have been sitting 
with him all your life. And if I agree on one 
or two points, why should you grudge it ?    
That is all that I say. 

I agree, we cannot get anywhere by 
internationalising the problem. Hon. Members 
have suggested that we go to the United 
Nations. 1 could have understood it if it 
implied the hon. Members' visiting America on 
that occasion. But nothing of the kind. These 
Ministers wiH go. They wiH make speeches; 
they themselves will not follow what they say., 
And Pakistan will also be making speeches. 
And there will be a debate more or less on the 
lines we have, between us a controversy in the 
debate. Pakistan will give out all kinds of 
things. You wiH say all kinds of things. And 
the Americans, as you know, will have their 
own say; the Latin American, countries are 
there. Confusion will be worse confounded. 
International public opinion, instead of being 
enlightened, wiH be highly confused after the 
speeches are complete. After that, of course, 
there will be a dinner given by the Americans. 
All of them will go and Sardar Swaran Singh  
will  be  shaking  hands  with   his. 

SHRI D.  SANJIVAYYA :     I    read the 
figures. I will read them again : 
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|Shri Shupesh Gupta.] counterpart there and 
the matter will end. Nothing will come out 
that way. And besides, intemationalisation of 
this problem is wrong in principle. And we 
have yet another experience of the United 
Nations in so far as the Indo-Pakistan 
relations are concerned. Record of the past 
several years, more than two decades, is there. 
They will only create more difficulties and 
complexions instead of helping a way out for 
us or for Pakistan to the satisfaction of both 
the countries. Therefore, I would beseach hon. 
Members here not think in terms of 
intemationalisation. Some people may have 
that fancy for the United Nations 
Organisation or Lake Success, whatever you 
call it. But nothing comes out of that so far as 
this problem is concerned. We have had 
enough of it. And the one good thing that has 
happened over the past years is that the 
Tashkent Declaration ha.s taken that problem 
out of the ambit of the United Nations and the 
Security Council and placed it on a bilateral 
plane. Well, we have to settle this problem on 
a bilateral basis. And that can be done only in 
a spirit of mutual cooperation. If we advance 
in this respect, we hope that tomorrow 
Pakistan, duo to the political changes that 
may come there, will also follow the same 
path and sooner or later we, as neigh-hours, 
will be able to settle the problem that has been 
troubling us and troubling them also 
somewhat all these years. Therefore we 
should try that. 

Now, with regard to the other suggestion, 
my friend, Mr. Akbar Ali Khan, became 
excited, he spoke like a warrior. He wanted to 
grab from Pakistan some territory—"AJI 
right. Give me. Otherwise, I will take it." Mr. 
Akbar Ali Khan, you are a weak man, not a 
very healthy man, not of a martial type, I 
mean. Why do you speak in the language of a 
veteran fighter of the old time when you 
know very well that nothing will come out of 
that. On the contrary, the forces that are 
responsible for creating insecurity and 
tension in Pakistan will get a talking point 
from your speeches in order to justify their 
belli- 

cose behaviour on the other side ot the border. 
And I hope men like Mr. Akbar Ali Khan—
who is otherwise an affable and nice man, 
although he is always contradicting himself—
will not provide such, a weapon to Pakistan in 
such matters. I was a little surprised by some ot 
my hon. friends here. I do not know what they 
want. Bilateral relations are not war-like 
relations. Bilateral relations for solving a 
human problem, or an international problem, if 
you like, between two countries, imply that 
there should be a friendly approach. And it 
goes to our credit that we are having that 
friendly approach so far as Pakistan is 
concerned, despite provocations coming from 
them despite their straying away in some 
respects from the Tashkent Declaration. And 
we shall keep on to that tradition which is ours 
and which certainly will be helpful. That 
tradition ultimately is going to make a break-
through in the situation, so that bilateral 
avenues are opened for a solution of the 
problem. I think we should think in these 
terms. The Indo-Pakistan problem is one of the 
many international problems in the world 
which have got to be taken bilaterally and 
settled bilaterally. it may be tortuous; it may 
take time; it may cause us agony and worry 
along the way. But all the same, there is no 
road open to us other than the path of bilateral 
talks and negotiations. That path had been 
opend. Unfortunately it has again been blocked 
because of some attitude on the part of the 
Pakistani authorities. We in Parliament should 
not prod the Government in the other direction, 
the wrong direction. On the contrary, we 
should help them to carry forward this 
approach, which is the correct approach in this 
matter. 

A reference was made to the Nehru-
Liaquat Pact. Well, there have been many 
pacts and they have been violated—
everybody knows it—and that is why 
problems are with us. But does it mean that 
we should abandon the policy of talks and 
negotiations ? Some hon. Members here got 
up and said "Unless talk on Farakka." It may 
sound verv talk on Farakka."    It may shound 
very 
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brave, but there will not be any talk at all. 
Then Pakistan will say "Unless you talk on Ka 
hmir, we will not talk on this." They are 
already saying it. Therefore, we will be in a 
vicious circle.. But we have sa d we are 
prepared to talk on any problem. 

(Im rruptions) 
MR. DEP17T' CHAIRMAN: Order, 

please. 

SHRI BHUJ ESH GUPTA : My friend, 
Mr. Sri !iama Reddy, is asking •What shall 
we Io ?" lean tell him we should not n any 
case go to the Supreme Court.    That is quite 
clear. 

SHRI N. SI I RAMA REDDY : Most 
irrelevant. 

SHRI BHUP1 SH GUPTA : I have said 
what we s iould  not do. Now what else can 
vou do ? Your main strength is the strength of 
your secularism, the source of strength of all 
your arguments and posture that you may take 
with egard to Pakistan. Any other thing will 
be entirely wrong. So I say, let us abam on 
those ideas. Let us concentrate on the problem 
which is before us, the p oblem of relief and 
rehabilitation. 

Now, Mr. S /ai an Singh wanted to make a 
speech. He has made a speech. After his return 
to the Foreign Ministry, this is his first speech, 
I believe. He has made his sp :ech and we 
have heard it. But we an more concerned with 
what Mr. D. Sa ljivayya, the junior colleague 
of Mr. Iwaran Singh, is doing. May 1 know v 
hat he is doing ? According to him, here are 
1,50,000 men, women and chi Jren who have 
come and to whom w have to give relief im-
mediately, and v e should also rehabilitate 
them mosth on land. What do we see here ? 
Mr. Smkla—-not this one, the elder one, the 
smior one, not the junior one—of Madhy. 
Pradesh says that they wiH be rehabil tated in 
the Chambal valley. What do they mean by it 
? Will they be rent there for having a taste of 
the docoits thei i or to educate the dacoits ? 
You wan to send the refugees to the Chambal 
va ley where Mr. Shukla's 

police men cannot easily go. Madhya Pradesh 
has got enough dacoits. Therefore, Sir, Mr. 
Bhanu Prakash Singh who is a Minister from 
Madhya Pradesh, who is a Maharaja of 
Nasifgarh or some such thing, would like 
certain elements to be expelled from the 
Congress Party, but would himself want to 
remain untouched. He occupies such a 
position in tjje Council of Ministers that even 
Prime Minister Indira Gandhi does not have 
the guts to tell him politely, "Mr. Bhanu 
Prakash Singh, it is time you got yourself 
expelled from the Congress Party". He has got 
plenty of land. Everybody knows it. . . 

MR. DEPUTY CHAIRMAN :    You 
should only refer to the refugee problem. 

SHRl     BHUPESH    GUPTA :     Mr 
Bhanu Prakash Singh in Madhya Pradesh still 
maintains huge extents of land benami lands, 
surplus lands, in one or another name. . . 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta, you please continue your 
speech on rehabilitation of refugees. 

SHRl BHUPESH GUPTA : Why does he 
not make some of his lands available for the 
rehabilitation of the refugees ? Mr. Shukla, the 
Chief Minister of Madhya Pradesh, can 
provide enough land. Rajasthan and Madhya 
Pradesh are the two States which have got 
enough land to offer to the Government for the 
rehabilitation of the refugees. And what is Mr. 
Shukla doing ? Whatever may be his progres-
sive pretensions, Mr. Shukla, the Chief 
Minister of Madhya Pradesh, is coming out as 
a lackey, as an agent, of the landlords and the 
feudal elements, threatening and attacking the 
peasant population. Are we to expect that 
these persons who are coming from East 
Bengal will be satisfactorily rehabilitated by 
Mr. S. C. Shukla, the Chief Minister of 
Madhya Pradesh, who does not know how to 
behave with the i peasants who are living there 
? There-' fore, I say we have our doubts. The 
same applies to Mr. Shkhadia.    In the 
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[Shri Bhupesh Gupta.] 
Canal area and other areas there is plenty of 
land. Rajasthan can ofter plenty of land. And 
enough land should be got. Am I to 
understand that the leaders of the Congress 
Party at the Centre are so weak within their 
party today that they cannot compel Mr. Su-
khadia and Mr. Shukla to make enough land 
available for the rehabilitation of the refugees 
who are coming from East Bengal ?    Let 
these things be stated ... 

MR. DEPUTY CHAIRMAN : Please come 
to your point. Please answer only the relevant 
points. You have already taken twenty 
minutes. 

SHRl BHUPESH GUPTA : But I have to 
answer all the points.. Yovi seem to think that 
Mr Bhanu Prakash Singh is irrelevant. There I 
agree with you.   He is utterly irrelevant... 

SHRI SUNDAR SINGH BHANDARI : 
Then, what is left for your land-grab 
movement ? 

SHRI BHUPESH GUPTA : I will then ask 
for Rajmata's land. There is no difficulty. 

MR. DEPUTY CHAIRMAN : Please wind 
up now, Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA : So we were 
expecting some concrete answer from him Mr. 
Sanjivayya gave some answer. He told the 
Press Club of Calcutta what the State 
Government has exactly done. But the 
question is : How long will they take ? This is 
the most important question. Is there a time-
schedule for them ? Have they concretised 
their plans ? They are only saying, "We shall 
give lands". Where are they giving? When are 
they giving ? How much are they giving ? All 
these questions are high in the sky and we are 
told that rehabilitation will take place. 
Therefore, we do not believe in this kind of 
kite-flying stories about land being obtained. 
Mr. Chandra Shekhar, you are giving a party 
to Mr. Om Mehta because he has been made a 
Minister of State • •. 

(Interruption) 

MR. DEPUTY CHAIRMAN :     Mr. 
Bhupesh Gupta, please finish now. 

SHRI    BHUPESH    GUPTA:     All 
right. Now about the other thing. So, land is 
available. Then, what about the dispersal ? 
The honourable Minister himself said that 
dispersal is an important task today. In the 
statement given by the Government, it is said 
that special trains have been provided., I have 
given you the figures already. Only one train 
was there; some times two were there. They 
are far, far inadequate even to take refugees 
that come every day. Then, the backlog is 
there. Therefore, more trains are needed. Then, 
people should be dispersed as quickly as 
possible. This should be done on a war 
footing. It is extremely dangerous to keep 
these refugees in a concentrated way, 
especially in the border areas. I have already 
told you how serious and dangerous it is. It has 
a social aspect; it is a communal aspect; and 
public health considerations are also involved 
here. All the medical men think that this will 
lead to serious hygienic hazards. But 
Government are not taking adequate steps to 
remove them quickly. Is it not possible for 
Shri Gulzarilal Nanda to provide a few more 
special trains which can cany them to distant 
places where proper arrangements could be 
made ? The whole thing should be dealt with 
on a war footing. But you are not doing 
anything at all. I am asking only for the 
minimum. Even that is not being done. I think 
it is a serious failure on the part of the 
Government. It shows utter callousness; it 
shows lack of imagination; and it shows 
loyalty to the red tape. It is the Ramakrishna 
Mission which is distributing relief and food. 
You are giving them some money, of course. 
You can give them more money. I have no 
quarrel. According to the statement, 
Government have given them Rs. 50,000. You 
can give more. What we need is adequate 
food, milk for the children, clothes and proper 
shelter. If you do not provide these things, 
there will be troubles nnd more problems. We 
have enough problems in West Bengal. Do not 
add to them any more by your negligence and 
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callousness. That is what I am suggesting. 
We I ave given you some amendments. Yea 
might consider them. I would suggest that 
one of the Ministers—either Shri D. S. 
Sanjivayya or Shri Bhagwat . ha Azad—
should go there ... 

SHRI D. SAMIVAYYA :    Why not you 
also ? 

SHRI BHUP iSH GUPTA: What can I do ? 
If necessary, I am prepared to go. Tt it is not 
the point. But I do not hold tlie key to the 
solution of the problem. One of the two Minis-
ters should go tnd stay there in West Bengal 
because row the problem is being handled by 
urcaucrats there. We have got three n tired 
ICS officers who are ruling the di stiny of 
West Bengal. I do not know w i e r e  they 
should live— heaven or hell. But certainly 
they are utter misfits for the kind of job they 
are expected to jo. Therefore, I say that better 
arrangements should be made and the problem 
should be vigorously tackled. These j eople 
have passed out of administration and they are 
not the people who can tackle this problem. I 
protest against tb manner in which the Central 
Governm ;nt is handling this problem of the 
row influx of refugees. I think this is coitrary 
to good conscience^—I am not 1 liking of the 
policy. I say it is contrary to good conscience. 
You do not pay any human consideration to 
this problem which deserves all the human 
symp dhy and human compassion. Therefore, 
I protest against it. I still demand than the 
matter should be reconsidered in ce nsultation 
with the representatives of all thd parties here 
with a view to working out feasible and 
practical solution' and then we should create 
some better machinery for speedy 
implementation b cause today the position is 
that whati ver you decide is not being 
implernente !. Now, whatever you decide is 
not bein ; implemented. Therefore, a 
machinery has also to be created for speedy 
imple nentation of the correct decision that 
may be taken by the government after 
consultation and by others.   Thank you. 

MR. DEPUTY CHAIRMAN : Three 
amendments have been moved with the 
Motion. I do not know whether you are 
pressing it. Mr. Mishra, you are pressing it ? 

SHRI S. N.  MISHRA :  Yes. 

MR. DEPUTY CHAIRMAN :    The 
amendment moved by Shri S. N. Mishra is 
before the House. 

SHRI BHUPESH GUPTA : Three 
amendments are there. We should like to 
know what the attitude of the government is. 

MR. DEPUTY CHAIRMAN : You have, 
raised a point of order. When the motion was 
moved, all the three amendments were moved 
and all the amendments and the motions were 
before the House and they were discussed. It 
is not necessary for the honourable Member to 
raise it now. 

SHRI BHUPESH GUPTA : Am I not 
entitled to ask what the attitude of the 
government is   ? 

SARDAR SWARAN SINGH : Sir. I would 
say we oppose the first amendment and so far 
as the third amendment is concerned, that is 
by Shri Kalayan Roy, we will accept it. 

MR. DEPUTY CHAIRMAN : What about 
the fourth one ? 

SARDAR SWARAN SINGH : That also 
we oppose. It is not necessary I have already 
said. 

(Interruptions) 
SHRI LAL K. ADVANI (Delhi) : The 

Government is not then following the 
Tashkent Agreement ? 

SHRI S. N. Mishra : Since the government 
has been pleased to communicate its reaction 
to one of the amendments that shows the 
attitude of the government to this problem. 
Now, before placing this amendment for vote 
in this House, I must say; therefore, that in the 
light of the reaction that has been conveyed by 
the Honourable Minister of the Government to 
one of the amendments, I feel all the more 
reinforced in my view that this amendment 
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must be placed before the House. (Inter-
ruptionj,\. With this kind of thing that is going 
on the vital interests of the refugees from East 
Pakistan are going to be side-tracked. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order,  
Order.  Please. 

SHRI S. N. MISHRA : I must make it clear 
while seeking your indulgence for putting it to 
the vote of the House that we would not have 
asked for the vote had there been a 
satisfactory reply from the government for 
some effective action to protect the interests 
of the minority. In fact, there has been no 
reply. There has been only confusion. We 
have got some idea of the confusion in the 
minds of the government. We have been 
utterly disappointed. Therefore, we are 
constrained to put this. 

SHRI  A.   P.  CHATTERJEE   :     Sir, 
on a point of order. The Motion is in the name 
of Shri Bhupesh Gupta and I do not know 
why Shri Swaran Singh gets up and says that 
he accepts the amendment. 

MR.   DEPUTY  CHAIRMAN It 
is nol a question of accepting. I understand 
your point o'f order. Please sit down. 

SHRI A. P. CHATTERJEE : 1 have not yet 
finished. Sir. Secondly, if Shri Swaran Singh, 
the External Affairs Minister, thinks that by 
saying from that bench that he accepts the 
amendment— does he use that position of 
issuing whip to Congress benches ?—he can.. 
. 

(Interruptions) 
MR. DEPUTY CHAIRMAN : Please sit 

down. Your point of order is over now. 

SHRI A. P. CHATTERJEE : My point of 
order exactly is this : What exactly is going to 
be the procedure in regard to this amendment 
? Does Mr. Bhupesh Gupta accept it or Mr. 
Swaran Singh ?   Let me know the   
procedure. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order, 
Order. Please sit down. Once a Motion is 
moved in the House, amendments are moved 
by the hon. Members and it does not depend 
on the Mover of the Motion to say whether it 
should be accepted or not. When any 
amendment is moved, it is for the whole 
House to accept it or reject it, not for any 
individual Member. The hon. Minister has 
only given his reaction to the amendments. He 
has expressed the views of the Government on 
the different amendments and that he has done 
on the desire o'f an hon. Member. Therefore 
there  is  no> point of order. 

SHRI BHUPESH GUPTA :  Sir   ... 
MR. DEPUTY CHAIRMAN : Mr. 

Bhupesh Gupta, please sit down. (///-
terruptions)   Order, Order. 

I am now putting to vote the amendment 
moved  by  Shri   S,   N.   Mishra. 

The question  is   : 
2. "That at the end of the Motion, the 

following be  added, namely   :— 
and having considered the same, this 

House regrets the failure of the 
Government of India to take effective 
measures to compel Pakistan to honour 
the several Indo-Pak agreements 
regarding protection of minority 
interests, and also its failure to arrange 
adequately for the rehabilitation of the 
displaced persons'." 

The House divided 
MR.  DEPUTY CHAIRMAN   : 
Ayes .. 38 

Noes . . 87 
AYES 38
 
' 

Advani.  Shri  Lal K. Alva, Dr. K. 
Nagappa Angre, Shri S. C. Bhandari, 
Sbri Sundar Singh. Bindumati  Devi,  
Shrimati. Chavda, Shri K. S. Chinai, Shri 
Babubhai  M. Deo Sharan, Shri Vijay 
Bhushan 
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MR.  DEPUTY CHAIRMAN  :   The 
question is : 

3. "That at the end of the Motion, the  following 
be  added,  namely   : 

'and having considered the same, this House 
urges upon the Government to take all necessary 
steps foi the quick dispersal and proper re-
habilitation of the refugees and also to take every 
possible initiative in carrying forward India's correct 
policy of Indo-Pakistan friendship in the Tashkent 
spirit. " 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : What about Mr. 
Gupta's amendment. 

SHRI BHUPESH GUPTA : In view of the fact 
that Mr. Kalyan Roy's amendment has been 
accepted by the House, I withdraw my amendment. 

MR. DEPUTY CHAIRMAN : Is it the pleasure of 
the House to give permission to Mr. Gupta to 
withdraw his amendment ? 

(After seeing the sense of the House) The 

amendment is withdrawn. 

SHRI  MAHAVIR TYAGI   :    On  a 
point of order. If he could say that the amendment is 
acceptable io him 1 could understand but if the main 
motion has been withdrawn, how can an amendment 
be withdrawn ? 

SHRI NIREN GHOSH (West Bengal)   : One 
word. 

MR. DEPUTY CHAIRMAN : He has raised a 
point of order and I muit dispose it of. Mr. Gupta 
has not withdrawn his motion. He has withdrawn 
his  amendment. 

SHRI MAHAVIR TYAGI : He said so. 

SHRI     BHUPESH   GUPTA   ;     My I first   
amendment   was.   in  the event  of 

I' the first one not being accepted, the last one 
would have come. If Mr. Ghosh wants to adopt it, 
let him do so. 

6  P.M. 

The motion  was negatived. 

SHRI S. N. MISHRA : The country 
must have noted the parties which have 
voted for this amendment. The SSP, the 
PSP, the Cong(O), the Jan Sangh and the 
Swatantra have all voted. The Communist 
Parties have not voted  . . . 

{Interruptions) 

MR.    DEPUTY  CHAIRMAN   :     I 
now take Up the second amendment in the 
name of Mr. Kalyan Roy. 

SHRI    BHUPESH    GUPTA    :       I 
heartily accept this  amendment. 



 

SHRI NIREN GHOSH  :    I    move 
that amendmen . 

MR.      DEPUTY   CHAIRMAN      : 
Please sit down 

SHRI  NIREN  GHOSH   :   I  do  not 
permit him to v ithdraw his amendment. It is 
the propeny of the House. 

MR.      DEPITY      CHAIRMAN    : 
Please sit down There should not be any 
dialogue in the House. 

SHRI A. P. CHATTERJEE : I am on a 
point of < rder. 

SHRI NIREN GHOSH : He must seek the 
permission of the House. 

SHRI A. P. CHATTERJEE : I am on a 
point o'f vrder and my point of order is 
exactly this that Mr. Bhupesh Gupta has mo\ 
id a motion that the situation be ta en into 
consideration. Now, after mov ng the motion, 
he also moved an amendment to that motion. 
Now, as soon as ic moves an amendment to 
his motion v nich he moves himself, the entire 
thing becomes his, that is to say, he cannot 
leave the tail and go among the Tre; sury 
Benches. So the tail also must a t a c h  to him. 
This is my point of order. T herefore. Sir, he 
cannot get up and say tiat he can forgo a part 
of it. He has noved the motion and thereafter 
he has moved the amendment. Therefore, the 
e itire thing, the motion with the amendn ent, 
is his, and he cannot now get up and say that 
part of it he does not mov:. And i'f he says 
that, it would be wit! drawing ihe entire mo-
tion.   This is m\ point of order. 

SHRI  BHUPESH  GUPTA   :   On   a 
point of order, Sr. I think Mr. Niren Ghosh 
was quite right on the point o'f procedure. He 
says that if I want to withdraw my ar 
icndment I must have the permission of the 
House, and a politician is always better than a 
lawyer in such matters. But my lawyer friend 
has taken up his case and he was said that this 
has beci me part of the motion. No motion is 
amended here, but if my hon. friend, Mr. 
Niren Ghosh, has such liking 'for me, 1 should 
like to press it also. 

MR.      DEPUTY      CHAIRMAN   : 
All right. Please sit down. There is no point of 
order. (Interruptions) Please sit down, Mr. 
Niren Ghosh. Now I am putting before the 
House the motion as amended. 

SHRl NIREN GHOSH  : No, Sir, it 
cannot be. 

SHRI A. P. CHATTERJEE : On a point of 
order. 

SHRI NIREN GHOSH : Unless that leave 
is granted, you cannot do that. Unless the 
House grants leave to Mr. Bhupesh Gupta to 
withdraw his amendment, his amendment 
cannot be taken as withdrawn. 

SHRI A. P. CHATTERJEE : Mr. Niren 
Ghosh has already said that he does not 
permit Mr. Bhupesh Gupta to withdraw his 
amendment. Therefore, whether the House 
grants him permission to withdraw his 
amendment, let that matter be taken into 
consideration by the House now.    
(Interruptions). 

MR.       DEPUTY      CHAIRMAN   : 
Mr. Tyagi, please sit down. * Mr. Monoranjan 
Roy, please sit down. Order, order. When Mr. 
Bhupesh Gupta had indicated his desire to 
withdraw his amendment, I had asked the 
House whether it was the pleasure of the 
House to give him permission to withdraw his 
amendment. 

SHRI NIREN GHOSH : No, no. 

MR.      DEPUTY      CHAIRMAN   : 
Yes. yes, I had said so. It is a matter of 
proceedings and you can go through the 
proceedings. I had said at that time that 
nobody had any objection to his withdrawing 
the same. 

SHRI GODEY MURAHARI : Yes, you 
did ask the House on the amendment. . . 

SHRI NIREN GHOSH  :  No. 

SHRI   R.   T.      PARTHASARATHY 
(Tamil Nadu)   : On a point of order. 
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SHRl MAHAVIR TYAGI : Permission of 
the House was not asked for. 

SHRI        MONORANJAN ROY 
(West Bengal) : I am on a point of order. 

MR.     DEPUTY     CHAIRMAN 
Order please. There is no point of order.     
Please sit down. 

SHRl MONORANJAN ROY : I am 
raising a point of order. 

MR.     DEPUTY    CHAIRMAN Now   I   
am   on   my  legs.     Please     sit down. 

MR.     DEPUTY     CHAIRMAN     : 
It is a matter of proceedings. I had asked ; is it 
the pleasure of the House to  give  him 
permission  to  withdraw  ? 

SOME     HON.   MEMBERS   :     No, 
no. 

(Interruptions) 

SHRI     NIREN     GHOSH   :     Why 
don't you  look at  the  proceedings  ? 

MR.     DEPUTY     CHAIRMAN This  is 
most  unfair.    You  should   not say   like   
that.     {Interruptions)   Order, order;  please  
sit down. 

SHRI GODEY MURAHARI : You did ask 
the House and one Member, Mr. Niren Ghosh, 
said no and if he wants to put it to a division 
you must take a division on it. If one man says 
no, you must put it to the House. 

SHRI S. N. MISHRA : My submission is 
that we are unnecessarily creating difficulties. 
If there has been a confusion on this point, 
you can seek the opinion of the House once 
again  on   that. 

MR. DEPUTY CHAIRMAN : There is not 
confusion. 

SHRI S. N. MISHRA : There has been a. 
confusion. 

MR. DEPUTY CHAIRMAN : There is no 
confusion : I definitely remember,   .. 

SHRI       BHUPESH        GUPTA     : 
Why a're you becoming technical ? I have 
made it very clear that.. . 

SHRI NIREN GHOSH : When the question 
was put I raised the voice of objection that I 
do not allow him to withdraw it. Having done 
so the Chair is duty bound to take the opinion 
of the House on that. 

SHRl BHUPESH GUPTA : Sir, you 
yourself said that I had indicated. You were 
quite right that I had indicated but since one or 
two Members—and now I find many 
Members—think that it is a very good 
motion—and it is very flattering to me—
therefore what I had indicated need not be 
taken as my indication and it should be put to 
the House. 

MR.     DEPUTY      CHAIRMAN 
Mr. Bhupesh Gupta, you know that whenever 
we want to put anything before the House for 
the decision of the House, we say those in 
favour may say aye and those against no. 
After that if there is no objection raised, if 
there is no pressing for division, it is taken as 
accepted. 

SHRI NIREN GHOSH : I did object at that 
time. 

MR.     DEPUTY       CHAIRMAN     : 
Please listen now. After I had said, is it the 
pleasure of the House that Mr. Bhupesh Gupta 
be allowed to withdraw the amendment—
perhaps one feeble voice might have been 
there—nobody raised any objection at that 
time. Only now you are opposing it and saying 
that you are not allowing Mr. Bhupesh Gupta 
to withdraw the amendment. 

SHRl GODEY MURAHARI : Sir, you are 
.. . 

MR. DEPUTY CHAIRMAN : Please sit 
down; I am on my legs. 

SHRI GODEY MURAHARI :    You 
are saying wrong things; that is why I want to 
correct you before you proceed further. 

MR. DEPUTY CHAIRMAN : I have not 
said anything wrong. 
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SHRI  GODEY  MURAHARI  :   You 
arc  rong version of the pro- ceedings. 

SHR] BHUPESH GUPTA : Whatever ! 
have fc t I have felt. Now that you have not 
disposed of this, at any stage 1 can a|k for a 
revision of my stand and I sa now I press that 
amendment. I am iot withdrawing it. That is a 
very reasc aable amendment and the 
Government should accept it. 

SHRI   JAIRAMDAS  DAULATRAM 
(Nominated) Having once ruled that th.: 
Home has agreed to the withdrawal, you 
cannot.. . 

SOME HON. MEMBERS : No,    no. 

SHRl   GOE EY MURAHARI   :   You 
asked the He .isc and some Members said no.    
Anti there was confusion. 

SHRl NIRi'.N GHOSH : This is all wrong. 

(  uterruptioiis) 

SHRi BHL PESH GUPTA : Why arc you 
unnecessarily prolonging ? 

SHRi G. A, APPAN (Tamil Nadu): Sir, on 
a poirt of order. 

SHRl JA1R \MDAS DAULATRAM : 
I have not ft ashed my point of order. I was 
intern oted. Having asked for withdrawal it is 
not now open to the Member to s iy that he 
wants to press it to vote. 1 he matter must 
stand with \ our announi ement that the House 
has agreed to the withdrawal of that amend-
ment. 

SHRI NIREN GHOSH : There can be no 
such announcement; when it was raised I 
raisid the objection simultaneously. 

SHRI MA IABIR TYAGI : This is only a 
technical thing. 

Interruptions) 
SHRI G. V. APPAN : Sir, I am on a point 

of o der, a very valid point of order. Whei Mr. 
Bhupesh Gupta wanted to withdaw his 
amendment it was the duty of he Chair to seek 
the consensus of th:  House but unfortunately 

the Chair did not ask the concurrence of the 
House. But now the Chair feels or thinks that 
the concurrence of the House had been asked. 

SOME HON. MEMBERS : He did it. 

SHRI G. A. APPAN : No; he did not.    It 
will not be there in the records. 

MR. DEPUTY CHAIRMAN : Order, 
order. Please sit down. It i» most unfair for 
any Member to cast such aspersions on the 
Chair. Any Member can go through the 
record. I have asked the House whether it is 
the pleasure of the House to give permission 
to Mr. Bhupesh Gupta to withdraw his 
amendment. You should not say like this, 
casting aspersions on the Chair. 
(Interruptions). This can never be tolerated.    
Please sit down now. 

(Interruptions) 
SHRI BHUPESH GUPTA : No. aspersion. 

No aspersion need be cast on you or anybody 
else. One thing is quite clear that you never 
said it. Under the rules you are supposed to 
say or press the amendment. (Interruption). 
Let me finish. You never said that the 
amendment i-, lost. Unless that pro-
nouncement comes from you and the 
proceedings will bear me out, you cannot say 
that the matter has been irrevocably closed. It 
is not at all that, but then. Sir, confusion arose 
with regard to whether the House would like it 
olr not. It is quite clear that a section of the 
House would like to support my amendment. 
Therefore, I have no apprehension on that 
score. Therefore, I say, since you have not 
closed it, why are you going by technicalities 
of that part ? You had not pronounced your 
judgment or verdict on that amendment. 
Having taken the clear opinion of the House, 
than you would have said that the amendment 
is lost or Bhupesh Gupta has been allowed to 
withdraw it. Nothing of this kind. 

MR. DEPUTY CHAIRMAN ; I have said 
that the amendment is withdrawn. You can go 
through the record. I did say that the 
amendment is withdrawn. 
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SHRI BHUPESH GUPTA : Whatever you 
have said, you should have asked for the 
permission of the House : 'Has Bhupesh Gupta 
leave of the House to v\ ithdraw the 
amendment ?" You never asked that thing. 
Therefore, I am not casting any aspersion. 

MR.     DEPUTY     CHAIRMAN       : 
Why do you not read the proceedings and see 
whether I have asked it or not ? 

SHRI BHUPESH GUPTA : Even if you 
have asked it or you have said it, 
simultaneously opinion comes from the House 
that this amendment should be pressed. We 
know, if this amendment is pressed, it will be 
passed, but I was under the impression that the 
earlier amendment would serve the purpose 
any. how of this amendment also. Therefore, 
you can take the opinion. What is wrong there 
? What is wrong there, when the Mover 
himself is pleading for that ? 

MR. DEPUTY CHAIRMAN : Mr. Dharia. 
you want to say something ? 

SHRI M. M. DHARIA (Maharashtra) : Mr. 
Deputy Chairman, I was patiently listening in 
the House and I should say that the Chair had 
asked the House whether the House gives its 
permission to the Mover to withdraw his 
amendment. At that time, most of the 
Members said 'Yes', but I think also Mr. Niren 
Ghosh in his seat said 'No'. Of course, it is for 
the Chair. If the Chair has not heard the voice, 
naturally the Chair can say and I also heard 
the Chair saying that the amendment is with-
drawn. I have heard that also from the Chair. 
Under these circumstances I think the verdict 
of the Chair should prevail. When the Chair is 
all the while saying that you can refer to the 
record, when the hon. Deputy Chairman is all 
the while saying that you can refer to the 
record, under these circumstances, to 
challenge the Chair itself will not be fair. 
(Interruptions). I am on my legs nnd I am not 
going to yield. 

SHRI GODEY MURAHARI ; What is the 
use of dramatics here ? 

SHRI M. M. DHARIA : I would like to 
appeal to the House that when the Chair has 
been insisting that you can refer to the record, 
I think that much privilege and allowance 
should be given to the Chair. I would like to 
appeal to the House when the amendment has 
been allowed to be withdrawn and when the 
Chair has declared accordingly, it will not be 
fair on the part of any Member to say now : "> 
am not withdrawing my amendment and I 
would like to insist on that." Under these cir-
cumstances, let us not go back. If we want to 
keep this issue open, let us adjourn  at  this  
srage.. . 

SOME HON. MEMBERS : No, no. 

SHRI M. M. DHARIA : Let me have my 
say. I am going to have my say.    How can 
you say 'No' ? ' 

MR.     DEPUTY       CHAIRMAN Please 
continue. 

SHRI M. M. DHARIA : My submission to 
the House would be this. If the Members are 
of the opinion that you have not said and in 
case they want to see the record you can give 
your ruling just now. If you are convinced that 
it is not there in the record, the Chair can 
come before the House and say that this is the 
situation and the Chair can ... 

SHRI BHUPESH    GUPTA  :    Why 
clon't you agree on this amendment ? 
We have asked that the Government 
should  consult all  parties. What is 
wrong in it ? 

SHRI M. M. DHARIA : Mr. Deputy 
Chairman, it would be always open for the 
Chair to say to the House that this was the 
situation. Let us finish the business as the 
Chair said and let us respect the Chair. That is 
my humble submission to the House. 

SHRI     K.   CHANDRASEKHARAN 
(Kerala)   : Mr. Deputy Chairman... 

SHRI GODEY MURAHARI : I got 
up and I want to> have my say. 
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MR. DEPUTY CHAIRMAN   :   You , 
will get it. I s; y you will get it. You have 
spoken a number of times. But Mr. 
Chandrasek haran rose a number of times and 
he could not speak once. 

SHRI K. Ch ANDRASEKHARAN  : 
Mr. Deputy Chairman, rather a    very 
intriguing situation faces this House just at this 
juncture.   The hon. Member, Mr. Bhupesh  
Gupt;i    has clearly  told    this House that he h 
is withdrawn his amend, ment.    On thai  basis 
you accepted his statement  and   nut   the  
question before this    hon.    Ho isc.    
Whatever be    the difficulties  that we  aire 
facing now    I should submit.   Sir,    that it till 
be the creation of a  i ery  bad    parliamentary 
precedent    if t e hon.    Member,    Mr. 
Bhupesh Gupta ts to be allowed to state, on the 
basis th t no technicality should prevail,  that 
he   should be allowed    to revise his statement 
that the question be put once again before this 
hon. House on the basis th.it he presses his 
amendment.    I  am  c learly  of the  view that 
Shri Bhupesh < iupta should not be allowed to 
press the question before the House    on the 
basis    of    his    revised thinking,    on  i le    
basis    of his    confusion.    But that    is    one    
aspect. So far  as  the oth Ir  aspect    is  
concerned it is absolutely :orrect that so far as 
the records are concerned I believe that you 
have put the qi estion clearly before this 
House,  and thi;  House had divided itself with 
voice   "aye" and "no".    It is also correct th it 
so far as the record goes and so far as you are 
concerned you have expressed that the 
amendment is   withdrawn  with the    leave of    
the House.   But a   mall thing that had hap-
pened  immedirely  subsequently  probably did 
not cate Ii the ear of the reporters and probably 
did not catch you,    Sir. I had clearly no iced 
the hon.    Member, Mr. Niren Ghosh, standing 
up and saying that he questions .that,  and if    
he questioned that  and if you had noticed that 
and if thi- reporters had    noticed that, 
certainly   ,'ou, Sir, in the ordinary course 
would I ave gone into a division. The only 
ques ion therefore is whether the hon.'Memlir, 
Mr. Niren Ghosh, did actually say th it, in 
which case a small correction,  subject  to what 
you    may 

ultimately think on this point, could be made, 
but certainly not on the basis of the revised 
thinking of the hon. Member, Shri Bhupesh 
Gupta.    Thank you. 

SHRI GODEY MURAHARI ; I also would 
exactly repeat what Mr. Chaadra-sekharan said. 
That is exactly the position. I had heard you 
ask whether the House gives leave to Mr. 
Bhupesh Gupta to withdraw his amendment. 
At that time there was such a lot of confusion 
because some Members had got up from this 
side and they had raised some points of order. 
Mr. Niren Ghosh was on his legs saying he 
should not be allowed to withdraw. If you had 
heard, you would certainly have asked for a 
division of the House. Therefore, 1 would 
request at this stage that you divide the House 
on the question whether leave be granted to 
Mr. Bhupesh Gupta to withdraw his 
amendment. 

SHRI JAIRAMDAS DAULAT-RAM : 
May I take the House back to what happened ? 
It was only when somebody from the 
opposition raised a difficulty that if the 
amendment of Mr. Bhupesh Gupta stands 
withdrawn, it means the motion gets 
withdrawn, what 'remains—that means the 
opposition at that time accepted the position 
that the amendment is withdrawn—then the 
curious position as to what happens to his 
motion arose. Therefore, the position at that 
time was... 

SHRI NIREN GHOSH : Before that I 
raised my objection on a point of correction.   I 
raised before that. 

SHRI JAIRAMDAS DAULATRAM: 
Later on. 

SHRI NIREN GHOSH : Not later on, but 
before. 

SHRI S. N. MISHRA : My submission is 
that if you insist that you have given a ruling, 
the right decision would be to abide by your 
ruling. But I must make some humble 
submission—if in the light of the facts that 
have been brought to your notice you think it 
fit to revise your opinion to reconsider this, 
then I would plead with you that you should 
reconsider your decision about this. 
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[Shri S. N.  Mishra.] 
Then with regard to the two issues which 

have been sought to be made out, 1 should 
say that there is in fact only one issue. There 
is no question of the hon. Shri Bhupesh 
Gupta being allowed to revise his opinion. 
There can be no question of that, and this 
would be quite unprecedented in 
parliamentary procedure that he would be 
allowed to revise his opinion. There can be 
no question of that. The only question for the 
consideration of the House would be whether 
Shri Bhupesh Gupta should be granted leave 
to withdraw his amendment or not. That is 
the only issue. Now, we leave it to you. If 
you insist that you have fiven a ruling, we 
will abide by your ruling. But if you do not, 
then we shall... 

SHRI P1TAMBER DAS : The clear 
position is that with regard to the withdrawal 
of amendment and the sequence of events, 
there are conflicting versions, and every time 
you say that the record can be seen. What I 
suggest is this. Why don't you see the record 
and read it and then we can come to a 
conclusion. Otherwise, the discussion will 
never end. Read the record and we will abide 
by il. 

SHRI GODEY MURAHARI :  I am 
sorry. Mr. Niren Ghosh would not have been 
reported in the record because there was so 
much. . . 

SHRl M. N. KAUL (Nominated) : In order 
to assist the Reporters to correctly record the 
proceedings of the Houses, there is also a 
system in both the Houses whereby the 
proceedings are tape-recorded. Let the tape-
record be played and let us see what exactly 
was Ihe position. 

SHRI S. N. MISHRA  May I plead with 
the House not to go into details and to leave 
the matter entirely in your hands ? It might 
be most gracious of the House not to go into 
details. 

SHRI NIREN GHOSH : One word of 
submission. Since it has been questioned, I 
state before the House with full responsibility 
that at the time when the 

question was put whether leave be granted, I 
said 'No', it is the property of the House. If the 
Reporters have not recorded it, that should not 
be taken as correct because these proceedings 
are sent to all Members for correction. The 
Reporters may not record the proceedings of 
the House correctly, there might be mistakes. 
In this case, the record shows that my 
objection has not been recorded. I say that the 
report is incorrect and wide of the mark. 

THE LEADER OF THE HOUSE (SHRI K. 
K. SHAH) : May I point out to Shri Niren 
Ghosh ? Assuming that you had said 'No', 
even then if by a majority the Chair has come 
to the conclusion that leave is granted, there is 
no case. 

(Interruptions) 
MR. DEPUTY CHAIRMAN : Order, 

order.    Please. 
Now, suppose I asked the House whether it 

is the pleasure of the House to allow Mr. 
Bhupesh Gupta to withdraw his amendment, a 
number of Members are saying 'Yes' and one 
Member says 'No'. It means that we have de-
cided that question by a voice vote. 
{Interruptions)  No, no.    Just listen. 

When all the Members have said 'Yes', Mr. 
Niren Ghosh has only said, 'No'. He never said 
so far that he had asked for a division and no 
other Member has said, when Mr. Niren 
Ghosh said 'No', that they had asked for a 
division. Therefore, when a number of 
Members were saying 'Yes' and only one 
Member was saying 'No', it means thai the 
House has decided to grant leave. 

SEVERAL HON. MEMBERS : No, no. 

SHRl K. CHANDRASEKHARAN : That 
is,not correct according to the rules. Any 
Member is entitled to call tor a  division. 

MR. DEPUTY CHAIRMAN : Apart from 
that the proceedings of the House continued 
further. Points of order were raised.    
Somebody  raised  the question 
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that as the motk n has been withdrawn, how 
can the amendment be put to vote. It means 
that the House was taking that something 
had bi en withdrawn, whether it was the 
amen.Iment or the motion. And, therefore, 
ttie question was raised; if the motion is 
withdrawn, how can the amendment be t ut 
to vote ? What I mean is, a number of such 
questions were raised. S3, if somebody says 
"Well, 1 raised i ly voice that it should not be 
allowed o be withdrawn", it is not a correct 
po ition. So far as I un-derstand, the Hi use 
had granted permission and on tliat basis, the 
other proceedings of the House continued. 
And only after some time, this question has 
been raised, that no leave has been granted. 

SHRI NIREN GHOSH : No. 
SHRI GODE" MURAHARI   :     He 

never got a chance to press for a division. 

SHRI NIREN GHOSH : I contend that 
these alien, ttions were going on and in the 
mids of the altercations, I said "That is no 
the position, the sense of the House ha j got 
to be taken." 

MR. DEPUTY CHAIRMAN : As 1 have 
already said, so far as I followed the 
proceedings  of the House... 

SHRI PITAMBER DAS : I would like to 
suggest one thing before you read out the pi 
Jceedings. What you have said just I aw 
carries conviction. What you said vas that 
even if formally it was not am ounced that 
the amendment was withdr \vn, when it was 
argued that if a portion is withdrawn, the 
whole is considered to be withdrawn, it 
meant that the House ook it for granted that a 
portion had een withdrawn. And the moment 
we were under the impression that it hal been 
withdrawn, the matter ended. Even if the 
formalities were not observed, we were 
discussing the legal positioi on the 
assumption that it had been withdrawn. So, 
what you have said carri s conviction and the 
proceedings ma;   not be read. 

MR. DEPUTY CHAIRMAN : 1 said 
"Mr. Brupesh Gupta's amendment. 
L29RS(C)/70—37.' -22-2-71—GIPF. 

Everything was clear. The amendments have 
been circulated to you. And now to say that 
Mr. Bhupesh Gupta did not ask for 
withdrawal of the amendment but he wanted 
to withdraw the motion, is not correct. 

Now I am putting the motion as amended 
before the House. 

SHRI NIREN GHOSH : In protects 
against your refusal to put my contention 
before the House—because I said "No and I 
wanted the sense of the House to be taken—
we walk out. 

(At  this  stage,  Shri  Niren  Ghosh  and Shri 
A. P. Chatterjee left the House.) 

MR. DEPUTY CHAIRMAN : The 
question is  : 

'That the influx of refugees from East 
Pakistan in recent months and the steps 
taken by Government to rehabilitate them 
be taken into consideration, and having 
considered the same, this House urges upon 
the Government to take all necessary steps 
for the quick dispersal and proper 
rehabilitation of the refugees and also to 
take every possible initiative in carrying 
forward India's correct policy of Indo-
Pakistan friendship in the Tashkent spirit." 
The motion was adopted. 

RE     CERTAIN     ALLEGATION 
AGAINST THE GOVERNMENT 

THE LEADER OF THE HOUSE (SHRI 
K. K. SHAH) ; Sir, Mr. Raj-narain in the 
afternoon made an allega-i tion that some 
money was paid to the P.M. or the 
Government when the licence to the Tatas 
was granted. I hereby emphatically say that 
the allegation   is  baseless. 

MR. DEPUTY CHAIRMAN : The 
House stands adjourned till 11 A.M. 
tomorrow. 

The House then adjoutned at 
thirty-five minutes past six of the 
clock till eleven of the clock on 
Tuesday, the 28th July,   1970. 


